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CONSTITUTION (THIRTY-THIRD
AMENDMENT) BILL
AND
MULKI RULES (REPEAL) BILL

MR. DEPUTY-SPEAKER: we now
take up the Constitution (Thirty-third
Amendment)  Bill and Mulki Rules

(Repeal) Bill. Shri Uma Shankar Dikshit.

SHRI S. B. GIRI (Warangal) : 1 rise

on a point of order.
MR. DEPUTY-SPEAKER : He has not
yet moved. Please wait.

THE MINISTER OF HOME
AFFAIRS (SHRI UMA SHANKAR DIK-

SHIT) : Sir, 1 beg to move :*
“That the Bill further to amend the
Constitution of India. be taken into

consideration.”

Before | po into the provisions of the

Bill, I would like briefly to state the cir-
cumstances in which this Bill is  being
brought forward.

SHRI S. B. GIRI : Please hear my
point of order.

MK. DEPUTY-SPEAKER : Let me

hear his point of order.

SHRI S. B. GIRI : My point of order
is this. This Bill, this Thirty-third Consti-
tution Amendment Bill is against the fun-
damental rights of the people of this
country. Article 35(b) makes it clear that
prior to the Constitution if there is any
law protecting the interests of the people
of a territory, that would be valid. It
has already been decided by the Supreme
Court that for Telengana people 35(b) is
applicable because it was before the com-
mencement of the Constitution.

MR. DEPUTY-SPEAKER : What is the
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SHRI S. B. GIRI : This Bill is against
the Constitution of India. Therefore, this
Bill should not be allowed. If it is allowed,
the rights which are being enjoyed by the
people of Telengana will be curtailed.
That is the Supreme Court judgment.

it wy Yt (xS weiew,

A T T # ETAE 7 o g
frhhmmmgflwﬁ‘azwg"
TH :

“The Stute shall rot deny to any per-
son equality before the law or
the equal protection of the laws
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MR. DEPUTY-SPEAKER : What is the
point of order? These are matters of de-
tail.  They have nothing to do with the
order.
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point of order about it? Please submit
only vour point of order.
“Moved with the recom lation of 1h: Presid
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MR. DEPUTY-SPEAKER: | do not
know why Mr. 5. B. Gin and Shri Madhu
Limaye have thought it fit to raise it at
this stage. The first stage wher this was
raised was when the Bill came before the
House 10 be introduced. They had raised
these points at that time and I had given
a ruling.  All these things that they have
mentioned, namely whether  this Bill is
comstitutional or not, whether certain pro-
visions in it are against the Constitution
or rot are maiters for discussion. These
are matters for consideration. Hon. Mem-
bers are quite at liberty to make their
submissions at that stage. But it has no-
thing to do with the order. The order now
is that this Bill be taken into consideration.

SHR1 UMA SHANKAR DIKSHIT: As
the House is aware. the Telegu-speaking
people of our country had aspired for many
years to have a large Telegu-speaking State
which they used to call Vishala Andhra.
Their desire fructified in 1953 to some ex-
tent when the Telegu-speakirg areas of
then State of Madras were carved out into
a separate State by the name of Andhra.

When the States Reorganisation Commis-
sion considered the question of further
reorganisation of the States, they suggested
the division of the Siate of Hyderabad.
They had some reservations regarding the
immediate merger of the Telugu-speaking
areas of Hyderabad known as Telengana
area with the State of Andhra, and, there-
fore, recommended that these areas might
remain as a separate State for some time.
However, it goes to the credit of the peo-
ple of Andhra Pradesh that through dis-
cussions among themselves, they succeeded
in allaying the doubts which the States
Reorganisation Commission had expressed.
After prolonged discussion, an agreement
was reached between the leaders of the
people in Ardhra and Telengana areas
for safeguarding the Telugu interests. . . .
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SHRI S. B. GIRI: It is a wrong state-
ment. Therec was no public agreement.
The people have not accepted the formula

at all,

SHRI UMA SHANKAR DIKSHIT: 1
do not know whether the hon. Member bas
understond the reference. [ am referring
1o 1953,

SHRI S. B. GIRI: The people who had
accepted it do not have the courage to
own it. .

1895 (SAKA)

SHRI UMA SHANKAR DIKSHIT : One
of the safeguards proposed was the cons-
titution of a regioral committee for the
Telengana arca. There was also an as-
surance that posts in the subordinate ser-
vices in the Telengana area  might be
reserved for some time for being filled by
persors satisfying domicile conditions, that
is. Mulki Rules as they were in vogue in
the erstwhile Hyderabad State. There was
also an understanding that regulation of
admissions educational institutions in lhe
Telengana area should be within the pur-
view of the Regional Committee so as to
ensure that educational facilities available
to the studerts of Telengana area were not
diminished but improved further. All these
measures were intended for the transitional
phase, and it was expected that special efforts
would be made during this phase to acce-
lerate the development of the Telengana
area. For this purpose, there was also an
assurance to the people of Telengana that
the revenue surpluses of that area would
be utilised only for the development of that
crea. 1 must say that this agreement was
welcomed all over the country as am act
of statesmanship and led to the immediate
formation of Vishala Andhra which was
known as Andhra Pradesh.

In pursuance of the agreement reached
between the leaders of Ardhra and Telen-
gana, this House included a special provi-
sion in art. 371(1) of the Constitution for
the constitution of a Regional Committee
for the Telengana area. In 1957, a special
law known as the Public Employmert (Re-
quirement as to residence) Act was also
passed by this House. By sec. 2 of that
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Act, the Mulki Rules were repealed and
by sec. 3 special safeguards in the matter of
public employment for the Telengana area
were provided. These arrangements con-
tinued for several years without any com-
plaint from any side. Difficulties, however,
arose when the Supreme Court struck down
in 1969 sec. 3 of the Public Employmert
{Requirement as to residence) Act in so far
as it related to the Telengana area. At
the same time, there was the feeling in
Telengana that the other safeguards were
also not being implemented satisfactorily.
The entire  matter was reviewed. The
powers and functions of the Regional Com-
mittee were reviewed and erlarged ; mea-
sures were taken for ensuring that adequate
developmental resources were made avail-
able for the Telengana area. Steps were
also contemplated to secure employment
opportunities for the people of this area
by localising recruitment. As things were
settling down, in October 1972, the Sup-
reme Court held that sec. 2 of the Public
Employment (Requirement as to residence)
Act 1957. which sought to repeal the Mulki
Rules could rot stand after s. 3 of the
Act in its application to the Telengana area
had been struck down. The result was
that the Mulki Rules revived and that too
with retrospective effect and without any
limitation. The House is fully aware of
the agitation which followed this judgment.
The agitation continued, sometimes in vio-
lent form, and finally Acdhra Pradesh was
brought under President's rule on the 18th
of January, 1973,

The situation was rather complex and
sometime had to be allowed for passions
to cool down before a final solution could
be found. I am glad that the old spirit
which helped the Telugu-speaking people
to realise their vision of Vishal Andhra
asserted itself . . . . (Interruptions). Let
me complete my statemert. After a series
of discussions, the leaders from both the
areas were able to identify the problems
which had given rise to the repeated strife
and hammer out a solution which would
not only provide answers to the basic pro-
blems but also further promote the emo-
tional integration of the people of all the
wrcas of the State,
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A basic problem which has been troubl-
ing the minds of the people of Telengana
was their continued backwardness ir spite
of the efforts made during the last several
years in the field of development. It was
realised that backwardness was not a pro-
blem peculiar to Telengana. There were
other areas in Ravalaseema and even the
coastal districts which mneeded accelerated
development. Keeping this in view, the
State leaders agreed that there should be
identification of the backward areas all over
the State ard a special mechanism should
be devised to accelerate the development
of these areas with the closer co-operation
of representatives of these areas.
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Sccondly, there was the feeling umong
the people that such of them as had settled
down in the State capital were not getting
adequate facilities in the matter of admis-
sions to institutions of higher learning. This
was attributed to the reservation of a large
number of seats in these irstitutions for
candidates possessing domicile qualifications.
On the other hand, there was the fear
among the Telengana people that the oppor-
tunities available to them would be dimi-
rished in case such restrictions did not
operate. It was in this context that the
State leaders came to the conclusion that
while adequate prefererce should be given
to local candidates in the matter of admis-
sion to educational institutions, this should
be done on a uniform basis throughout the
State. They also suggested that a Central
University should be established at Hydera-
bad to augment the existing educational
facilities.

The third major issue which agitated the
minds of the people was the continued
operation of the Mulki Rules in a part of
the State only. During the discussions there
was appreciation of the fact that a certain
proportion of jobs at the lower level should
be available to the people of the local arcas
in which these jobs exist and that this pri-
nciple should apply uniformly throughout
the State.

It was in this context that the State
leaders agreed that preference to a speci-
fied extent should be given to local candi-
dates in certain types of posts. It was also
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noticed that many writ petitions had been
filed by the employees of the State Govere-
ment to seck redress to a variety of service
grievances on account of seniority, promo-
tion, etc. and often these had led to un-
settling  several administrative decisions.
The State leaders, therefore, suggested the
setting up of an Administrative Tribunal
to deal with such grievances and also to
limits being imposed on recourse to judi-
ciary in matters falling within the purview
of the Tribunal.

The four-fold approach mentioned earlier
cun be put through if there is adequate
constitutional cover. In the context of this
approach .

SHRI 5. B. GIRI: He is always men-
tioning ‘leaders.” Who are the leaders?
I want to know the names of those leaders
who formulated this.

SHRI UMA SHANKAR DIKSHIT : Let
him have paticnce, He has got opporturi-
ties to speuk. Some of the State leaders
finally issued a statement on the  2lst
September, 1973 setting out what has been
called the six-point formula. Later, some
of them had further discussions among
themselves and claborated the more basic
aspects of the formula in a stutement issued
on the 22nd October, 1973.

The formula has beer widely welcomed
and has received convincing support in all
parts of the State. It is only when we were
satisfied that there was genuine support to
this formula from almost all sections of the
people that it was decided to revoke the
President’s rule. The ministry which was
constituted immediately thereafter has fully
endorsed this formula and has requested
the Central Government to undertake neces-
sary corstitutional amendments as envi-
saged in the formula. This Bill has been
brought forward in response to that appeal.

I would now like to quickly run through
the provisions of the Bill. As stated
earlier, the suggestion is that the Regional
Committee need not be continued. Clause
2 of the Bill, therefore, seeks to omit
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article 371(1) of the Constitution. Clause
3 of the Bill seeks to insert two new arti-
cles, 371D and 371E, which are special to
the State of Andhra Pradesh. Clause 1 of
article 371D makes a gereral provision
enabling the President to provide by order
equitable opportunities and facilities for
the people belonging to different parts of
the State in the matter of public employ-
ment and in the matter of education. Clause
(2) of this article spells out the various
details which may be provided in the order
by way of localising Statewise cadres, where
necessary, specifying local areas in respect
of differert local cadres and educational
instituions and prescribing the criteria for
determining local candidates for the purpose
of giving preference in the matter of re-
cruitment to local cadres or educational
institutions in different parts of the State
and the extent of such preference.

Clause (3) of the proposed rew article
371D provides for the constitution of the
Administrative Tribupal and also its juris-
diction, power and authority being defined
by a Presidential Order. Clause (4) makes
some more provisions in respect of the
Administrative Tribunal. The six-point for-
mula provides that the decisions of the
Administrative Tribunal should ordinarily
be birding on the State Government. In
other words, in exceptiomal circumstances
where the acceptance of the decision is
likely to prejudice the interests of the State,
it was intended that the State Government
should have the authority to modify or
cancel the order. We cannot overlook the
possibility of such situations arising.

Al the same time there has to be mea-
sure of assurance to the employees that the
orders of the Tribunal will rot be lightly
set aside or modified. It has, therefore,
been provided that if the State Government
consider it necessary to modify or annual
the order, they should do so within three
moths and while doing so the reasons for
such action should be stated in writing.
Provision has also been made in clause (6)
that the order made by the Tribunal should
be laid before the State Legislature.
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Clause (7) provides that except the Sup-
reme Court ro other court or Tribunal
shall have jurisdiction, power or authority
in respect of matters falling within the
purview of the Tribunal. In other words,
the Tribunal will be a high powered forum
whose decisions will not be lightly set aside
or altered. We also expect that the Tri-
bunal need not be a permanent feature.
When the various problems relating to ser-
vice matters have been sorted out to the
satisfaction of the employees, there may be
very few occasions for them to resort to
the Tribural and at such a stage it may
be considered unnecessary to continue this
body. Clause (8) of article 371D provides
for a such a contingency.

As 1 have stated earlier the law relating
to Requirement as to residence in the
Telengana area has undergone repeated
changes. Apart from this, the scope of
the Mulki Rules has still not been firally
settled.  According to an  interpretation
given some time ago by the State High
Court persons born in the Telengana area
cannot possibly be Mulkis. The matter
is now sub-judice in an appeal but still
there is no finality. It is. therefore. desi-
rable that there should be no doubt left
regarding the validity of the appointments,
postings, promotions or transfers, made in
the past on the pground whether such ap-
pointments were made in accordance with
any law providing for requiremert as to
residence or not. Clause (9 makes neces-
sary provision in this behalf.

Clause (10) of article 371D naturally
has to be there because the special provi-
sions of this article have to over-ride the
normal provisions of the Constitution.

Establishment of a University is noramily
the function of the State Government.
However, the Six-Point Formula suggests
that there should be a Central University
in the State. Article 371E, therefore,
seeks to confer on Parliament the necessary
legislative competence to establish such a
University.

Clause 4 of the Bill makes only a conse-
quential amendment in entry 63 of the
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Urion List so as to make a reference to
the wniversity established under the Pro-
posed article 371E.

The Bill does not refer to the establish-
ment of the State Planning and Develop-
ment Board and Planning and Development
Committees for the backward areas. This
is a matter which the State Government
can pursue within their powers. I under-
stand that the State Government are seized
of this matter and 1 hope this part of the
Six-Point Formula will also be implemented
s00n.

Sir, 1 am happy to commend this Bill
to the House, which seeks to confer the
necessary constitutional authority or the
Parliament and the President for imple-
menting the consensus arrived at by leaders
of Andhra Pradesh for promoting their
unity and well-being.

I suggest that the other Bill also might
be taken up along with this Bill.

1 also move :

“That the Bill to provide for the re-

peal of Mulki Rules be taken into
consideration.”

SHRI S. B, GIRL: I have got some in-
formation. Let him clarify it. He is now
moving the sccond Bill also.

MR. DEPUTY-SPEAKER: Both the
motions, as suggested by the Business Advi-
sory Committee and agreed to by the

House, will be discussed together. Motions
moved :

“That the Bill further to amend the
Constitution of India, be taken
into consideration.”

“That the Bill to provide for the repeal
of Mulki Rules be taken into
corsideration.”

Shri Limaye has tabled some amendments.

He is not here. Is Shri Giri moving his
amendments ?
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SHRI S. B. GIRI: 1 beg to move my
amendments Nos. 1 and 2 to the Constitu-
tion (Amendment) Bill ard amendments
Nos. 2 and 3 to the Mulki Rules (Repeal)
Bill. 1 bcg to move:

“That the Bill be circulated for the
purpose of eliciting opinion there-
on by the 20th February,
1974.7(1)

“That the Bill further to amend the
Constitution of India, be referred
to a Joint Committee of the
Houses consisting of 23 members.
15 from this House, namely :—

(1) Shri R. V. Bade

(2) Shri Khemchandbhai Chavda
(3) Shri Jambuwant Dhote

(4) Shri Samar Guha

(5) Shri Diresh Joarder

(6) Shri Jagannathrao Joshi
{7) Shri Madhu Limaye

(8) Shri P. G. Mavalankar

(9) Shri Prasannbhai Mehta
(10) Shri Piloo Mody

(11) Shri F. H. Mohsin

(12) Shri Birender Singh Rao
(13) Shri M. Satyanarayan Rao
(14) Shri P. Narasimha Reddy
(15) Shri S. B. Giri

and B from Rajya Sabha ;

that in order to constitute a sitting of
the Joint Committee the quorum
shall be one-third of the total
number of members of the Joint
Committee ;

that the Committee shall make a report
to this House by the last day
of the next sessior ;

that in other respects the Rules of
Procedure of this House relating
to Parliamentary Committees shall
apply with such variations and
modifications as the Speaker may
make ; and

50 LSS/13—8
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thut this House do recommend to Rajya
Sabha that Rajya Sabha do join
the said Joint Committee and
communicate to this House the
names of 8 members to be appoin-
ted by Rajya Sabha to the Joint
Committee."(2)

I beg to move :

“That the Bill be circulated for the
purpose of eliciting opinion there-
or by the 20th February,
1974."(2)

“That the Bill to provide for the re-
peal of Mulki Rules, be referred
to a Select Committee consisting
of 15 members, namely :—

(1) Shri R. V. Bade

(2) Shri Khemchandbhai Chavda
(3) Shri Jambuwant Dhote

(4) Shri Samar Guha

(5) Shri Diresh Joarder

(6) Shri Jagannathrao Joshi

(7) Shri Madhu Limaye

(R) Shri P. G. Mavalankar

(9) Shri Prasannbhai Mehta
(10) Shri Piloo Mody

(11) Shri F. H. Mohsin

(12) Shri Birender Singh Rao

(13) Shri M. Satyanarayan Rao
(14) Shri P. Na.rasiml;a Reddy ; and
(15) Shri S. B. Giri

with instructions to report by the last

day of the next session.”(3)

MR. DEPUTY-SPEAKER: As the first
Bill is a Constitution (Amendment) Bill,
it requires a special majority, that is to
say, two-thirds of the members present and
voting ard a majority of the total member-
ship of the House. The motion for consi-
deration will have to be adopted by a
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special majority. The clauses will have
to be adopted by a special majority and
the passing of the Bill has got to be done
by a special majority. We have allotted
6 hours for the discussion of these two
Bills and we have begun at 1.15.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI K. RAGHU RAM-
AlAH): The Business Advisory Committee
has recommended that it should be finished
today. At 6 o'clock there is a function
in the Central Hall where all Members of
Parliament would like to go.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : When we are amending the
Constitution, the House must be giver: full
liberty and freedom.

SHRI K. RAGHU RAMAIAH: May 1
suggest for your consideration that the vot-
ing on the motion for consideration may
be at 430. After that we may take up
the clause by clause consideration and at
6 o'clock the Bill may be put to vote after
the third reading.

MR. DEPUTY-SPEAKER : This is a new
suggestion. 6 hours have been allotted and
we have started at 1.15. If we calculate
on that basis, it will go up to 7.15. The
Mirister of Parliamentary Affairs has made
an alternative suggestion. I think it is a
little unfortunate that we should refer to some
other thing outside the House as one of
the factors to be considered. When we are
in the House, we consider only the business
in the House. But he has made the sug-
gestion. We shall try our level best. If
possible, we will try to take up the con-
sideration motion at about 4.30 for veting.
Whatever it is, we will firish this Bill
today.

*SHRI B. N. REDDY (Niryalguda) : Mr.
Deputy Speaker, as far as Andhra Pradesh
is concerned, the most important problem
facing is the problem of integration. During

, the past 4 years, this problem of integration

"fge eriginal
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has threatened, our own existence. Agi-
tations have come up for one reason or the
other whether it is due to the buckwardness
of the area of Andhra Pradesh or for some
other things. Takirg these facts into con-
sideration this Bill is a welcome step in
safeguarding the integration of Andhra Pra-
desh. Our party have from the very begin-
ning fought for the integration of Andhra
Pradesh along with the common people. It
is only the common people of Andhra who
stood steadfastly for the integrity of Ardhra

Pradesh and the people have been rewarded
for their efforts.

SHRI 8. B. GIRI (Warangal): Do not

say that the people are supporting for inte-
gration.

SHRI B. N. REDDY : This Bill is there-
for to be welcomed because it maintains
the integrity of Andhra Pradesh. This is
also to be welcomed because it also abo-
lishes all regional tendencies ard ideas like
the regional committees and other things

which does rot help in integration. 1In this
Bill also, there are so many provisions
which do not help in unity in Andhra

Pradesh but encourage separatist tenden-
cies. There are no provisions in this Bill
that develop industries and development of
backward areas in Andhra Pradesh. There
is no provisior in this Bill for all round
development of Andhra Pradesh.

The Minister of Home Affairs has stated
in his speech that Government has brought
forward this Bill for the prosperity of
Andhra Pradesh. Although this welcome
step is taken by the Government, our party
is not congratulating the Government in
bringing forward this Bill. We are not pre-
pared to look in this Bill what the Home
Minister sees in this Bill. We are not
agreeable to the perspective of the Home
Minister. Behind the back of this Bill
there have been a spate of agitations,
bloodshed and loss of young lives. So
many humiliating incidents have taken place.

s-p-ce_cl_l was delivered in Telugu.
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The ruling Congress party is squarly res-
ponsible for encouraging the separatist ten-
dencies in Andhra Pradesh. Today the
Home Minister says that he is bringing for-
ward this Bill for the prosperity of Andhra
Pradesh. 1t is only the Congress party who
exploited the backwardness of the area and
the unemployment problem for their own
erds for encouraging separatism. It is only
the Congress party which brought forward
the other day the five point formula and
the Mulki rules. It is only the Congress
party which wanted to revive the fendalistic
concept of Mulki rules initiated by the Nizam.
It is only the Congress party in Centre and
in State which was a silent spectator and
cncouraged the agitation for Jai Ardhra and
Yai Telengana. The Congress party and
Government in Centre were actually enact-
ing @ drama at that time. During the past
four years this Congress party could not
come to a decision. Today the Home
Minister says that he attaches the greatest
importance for the unity of Ardhra Pra-
desh.  The Congress party was actually
playing for some time with the cause of
separation and for some time with the
cause of integration. That party had actu-
ally encouraged the separatists leaders of
Andhra Pradesh. It is only the Congress
Party which came into some compromise
with Telengara separatists at one time and
the Andhra separatists at one time. Later
or. the situation got out of control and
the very concept of the unity of Andhra
Pradesh was threatened. The Congress
party was also divided into two extreme
factions one for separation and the other
for integration. The very future of the
Congress party was threatened with a great
division. Because of this, the State unity
was also threatened. When the Congress party
saw ir these incidents of Andhra Pradesh
a threat to their own existence then they
came to terms with the formula of inte-
gration. 1 dare say that it is only the
people of Andhra Pradesh who fought for
maintaining the integrity of Andhra Pradesh
and the credit goes to the people and our
party which stood along with them.

The Congress party which should own all
the responsibility for those inciderts did
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not take steps at the opportune time. 1
am sorry to state that Government have
brought forward this Bill after so much
has happened and if it had taken steps
earlier much of the unpleasantness, blood-
shed and painful process would have been
avoided. The Congress parly woke up only
when the situation become very dargerous.

In this connection 1 would like to state
it is the Communist Purty of India (M)
who from the very beginning opposed the
separation and supported integration. It is
our party which have all slong maintained
that sleps should be taken by the Certral
Government to resolve Andhra—Telengana
employment dispute and the improvement
of backward areas of Andhra Pradesh. We
have already asked the Central Govern-
ment 1o solve the unemployment problem.
Some of the welcome provisions have al-
ready been suggested by our party. It is
only the Communist Party of Irdia (M)
which stood like a mountain in the face
of these separatist agitations to maintain
the integration of Andhra Pradesh. Even
25 years back, our party's great leader
Sundariah had called for people’s Raj in
Vishal Andhra. At that time we had
already warned that as long as the Congress
party is there the unity of Ardhra Pradesh
would be threatened. The events which
occurred during the past six months have
proved what we have been saying all thro-
ugh. When you introduce this Bill now
you should take all these considerations into
account. The Congress party is plagued
by factional quarells. Their main idea
is to keep power at all costs and
it is they who irtroduced power poli-
tics into this game. As a result of the
policies of the Congress puarty 42 crores
of people of Andhra Pradesh were put at
ransom. [ want to state categorically that
this is the most crucl thing which happened
to the people of Andhra Pradesh.

I would like to submit in this connection
that although in this Bill there are some
provisions which encourage unity in Andhra
Pradesh at the same time there are some
irovisions which encourages  separatism.
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Provisions which encourage separatism.
They have irtroduced a concept of local
candidates and these things do not help
for integration. As a resull of this provi-
sion in this Bill some provisions of the
Mulki rules have been incorporated if not
the whole Mulki rules. That is the provi-
sion for district and local candidates. This
encourages regional and local tendercies.
The most dangerous result of this provision
would be the division among the districts
of Andhra Pradesh. This is very serious.
While there is abolition of the Mulki rules
for the whole State, there is now the danger
of their retention in the 20 districts of
Andhra Pradesh. We have all along been
stressing certain principles for the solution
to this problem but the Government have
not taken any uaction in this respect, they
have now introduced regional tendencies.
The sccond problem is the problem of the
development of backward areas in both
regions of Andhra Pradesh. It is against
the background of backwardress of the areas
of Andbhra Pradesh that agitations have
taken place. Cwur state occupies 12th place
in India in the field of industry. Since
1965-66 all the projects in Andra Pradesh
have been suspended.  Although Andhra
Pradesh has got 1/5 of the total population
of India it is a famine and drought affected
area. Tt is because of these conditions that
uremployment problem has increased to
magnifying extent in Andhra Pradesh. This
has encouraged the spate of agitations there.
The Central Government instead of taking
efforts to remove these famine conditions
was only a silent spectator in this drama.
1 would urge upon the Certral Government
to take immediate and concrete steps in
removing the famine and drought condi-
tions and improvirg the backward areas
of Andhra Pradesh. I am sorry to state
that in this Bill and formula, provision has
not been made in removing these thirgs.

In this Bill a provision has been made for
the establishment of a Central university in
Andhra Pradesh but that wil‘ not alone
solve the problem. The most important
problem facing Andhra Pradesh is its back-
wardness. I once again wish to empha-
sise this point and urge the Ci.vernment
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to remove the backwardness industrially,
agriculturally and financially.  Previously
the backwardness was supposed to remain
in Telengana and Rayalaseema areas. But
now for the first time it has been admitted
that backwardness exists in both the two
regions. The formation of a committee
or a Board to look into these things will
not help in solving this problem. The
bureaucratic machinery. which is to be
established. would not help in solving this
problem. It was only authoritariar. In this
Bill and formula, the foundation for re-
moving the backwardness of areas of
Andhra Pradesh has not been made. The
Government should take efforts to remove
the regional imbalances. This Bill does
not guarantee it,
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If we want to avoid regional imbalances
end encourage unity in Andhra Pradesh
then a complete all round develanment of
Andhra Pradesh is necessary.  The
Government should guarantee  hese provi-
sions in this Bill. The Government should
take this problem  seriously «nd take
concrete steps in this direction. | am
sorry to state that either in this Bill or in
the speech of Home Minister this point has
not been made. Therefore, in the interest
of the future prosperity of Andhra Pradesh
the Government should take extruordinary
steps in solving the problems which I
have mentioned above. Tt is absolutely
necessary to make these provisions in this
Gill and then only it will guarantee the
future prosperity of Andhra Pradesh. All
the projects which have been suspended in
our State should be completed.

I would like to submit once ngain the
backwardness in Andhra Pradesh covers
the whole State and not particularly to
Andhra and Telengana. There is no Cons-
titutional machinery provided far in this
Fill to remove the regional imbalances and
backwardness. The Central Government
should take urgent steps in providing this
machinery. 1 hope special steps will be
taken by the Government to solve this
problem. It is surprising tha* Govern-
ment has not taken this problem seriously
before.
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As regards Andhra, Telengana employ-
ment dispute is concerned we have all
along been maintaining that there should
be democratic principle to solve the dispute.
We want to ask why such a democratic
principle was not formulated ir solving
this dispute. The 2:1 formula is a justifi-
able solution to this dispute, I want to
state that this 2:1 formula will go a long
way in encouraging unity in Andhra
Pradesh and Government should take steps
to bring forward and implement this for-
mula.

1 hope even now the Central Govern-
ment will, without any hesitati~n, without
any bogus angle about our State’s integra-
tion, about our State’s future, inke such a
course which will help in emotional integ-
ration and at the same time bring in all
1ound development of the State and at the
same time bring in urgent develcpment in
the backward areas also.

SHRI P. VENKATASUBBAIAH
+Nandyal): Mr. Deputy-Speaker, Sir, at the
outset, 1 will thank the Honowable Home
Minister and his colleagues who have come
tc the House with this Bill.

Unforiunately  our State  has  passed
through critical times, subjected to various
agitations, involving loss of h'wman lives
destruction of property and cauvsing misary
tu the large sections of our penple The
economic development came to a standsiill
und nopular Government ceas:! to funmc-
tion; President’s rule had to be imposed
and this was done at 2 critical time when
we have had to formulate our schemes for
the Fifth Five-year Plan. Emotions were
aroused, buase instincts  in human beings
were fully and freely exploited, slogans
were raised, mot for any constructive pur-
nose, but for disintegrating the State which
was brought into being by the selfless sacri-
fice of several of our distinguished sons, and
the great soul, Shri Potti Sriramulu, had to
nerform self-immolation.

SHRI S. B. GIRI: That was really for
ain Andhra State; not for Andhra Pradesh.
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SHRI P. VENKATASUBBAIAH: Even
this emotional integration did not come
about because of Mr. 8. B. Giri raising
certain  issues; this emotional ‘ntegration
was in vogue even when Hyderabad was
under the Nizams rule. The Andhra
Mahasabha in Hyderabad State had
poineered a movement for linguistic divi-
s.on of the State to bring in the Vishal
Andhra as its objective. Many leading
persons of the erstwhile Hyderabad State
liad taken a leading role to brirg together
the Telengana speaking people whether they
are in Andhra State or Hyderapad State.
This was brought about when the State of
Andhra Pradesh was brought into being
in 1956.

SHRI S. B. GIRI: How it wus brought
about?

SHRI P. VENKATASUBBAIAH: Tt was
krought about because the majorty of the
Telugu speaking people  wanted to be
vnited, not by the sophisticated urbanised
people living ir Hyderabad. who don’t
telong, who don't respond, to the aspira-
tions of the Telugu speaking people.

SHRI S. B. GIRI: It was opportunist
Icaders who have dome it.  The people
kad opposed it and this was bronght about
when there was opposition from the
Telengana people.

SHRI P. VENKATASUBBAIAH: It
was unfortunate that when the State was
1o be integrated, in some parte of the
Telegu-speaking people, nobody shared the

wishes of the common people, but certain -

leaders, in order to establish and in order
te: safeguard their own interesis, wanted a
separate Telengana State. It wus not the
common people.  Unfortunately at that
time, for wvarious reasons. because of

I
various pressures that were brought about,

in so far as Andhra Pradssh was concerned,
the regional committee had been constitu-
ted, and a statutory status had been given
to that regional commitiee.  Under the
reorganisation of States, when linguistic
States were formed, it was not Telengana

T el = e
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alone that joined with the rest of Andhra,
but the Marathwada area and Karnataka
area were also joined with Maharashtra and
Karnataka. They never wantel safeguards
as was done in the case of Telenzura, We
tad some historical reasons for this. I do
rot want to question the wisdum of our
¢lders who thought that the fears and
suspicions of the people of Telergana had
lo be allayed and the affluent djstricts of
Andhra should function in such a fashion
as to live no room for any suspicion or
misgiving on the part of Telengana. That
was the reason why the Telengana regional
committee had come into being.

Before this Bill was drafted, many con-
sultations had taken place. It is not as
though this formula has been superim-
posed. It has come as a result ¢f consen-
sus arrived at with various sections of our
people who are very much involved. The
Prime Minister had taken great pains and
she was very much agitated because an
important State like Andbra Pradesh was
locked with agitations and strikes invol-
ving mob violence and other things. She
wanted to bring about a sort of amity and
brotherliness between the various sections
of the people. My hon. firiend Shri K. C.
Pant has himself taken great pains in
going through this process to understand
the feelings of the people. I congratulate
him on the fact thut he was able to suc-
ceed in his attempts. History will record
that at this crucial juncture. rthe Prime
Minister, ably assisted by Shri K. C Pant
and the Home Minister was able to pre-
serve the integrity of Andhra Pradesh. To
destroy is an easy thing but to construct is
a very difficult problem.

This Bill envisages the giving of a statu-
tory status to the decisions arrived at by
ihe people who are vitally concerned with
this problem.

SHRI S. B. GIRI: Who are th, se people
who accepted it 7 Not the common people.

SHRI P. VENKATASUBBATAH: The
people who have been electsd by the
people have taken this responsibjiity I do
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not know why my hon. friend should take
the name of the people. It is the people’s
representatives who have taken this respon-
sibility. (Interruptions). This Bill en-
visages the abolition of the regicmal com-
mittee, the abolition of Mulki Rules and
the location of a Central university at
Hyderabad and also giving opportunities as
much as possible to the local people.

My hon. friend Shri B. N. Reddy had
tuised a very pertinent point. He said that
while we had abolished the Mulki Rules
en the one hand, on the other, every dis-
trict was going to have that type of Mulki
rule. But I want to tell my hon. friend
that whether the Mulki rules operated
or not, up to & particular post. the local
people were naturally to be given due pre-
ference. But that should not come in the
way of merit, that should not bur or pre-
vent other people from seeking employ-
ment.

14.00 hrs.

SHRI B. N. REDDY: On a point of
ciarification. The questjon is not that, but
again it will be the old element coming.

SHRI P. VENKATASUBBATAH: In the
working of it, given the goodwill, given the
rautual trust, we will be able t surmount
cven that difficulty and all sections of the
people will get the benefit of it. As for
giving preference to local candidates, 1
Inow how much of dissatisfaction it has
caused in other areas. I know there are
certain in-built difficulties in thiz problem.
These were created not by the people but
ky the bureaucracy. I know thnt even in
the public sector if a person from a State
goes to another, he would like to have his
chaprasi ulso from his State. We should
rot give more prominence to these aborra-
tions and distortions. We must allow all
cections of people equal opportunities.

Another important factor T would like
to stress is with regard to the appointment
of tribunals. They have taken away the
iurisdiction of the courts in regard to dis-
putes arising out of the formula being put
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on the statute book. I know there is an
enabling clause, 8, which clearly says that
if these tribunals outlive their utility, they
can be removed. So I hope there will not
Le any reason for the employees to go to
the tribunal for more than it is necessary.

Coming to the development part of it,
1 feel some of these mutual distrusts and
misgivings will arise because of the regional
Imbalances. These regional imbalances
have been created over a long period.
They have to be removed. But is the re-
cent agitation due to regional imbalances ?
In 1969, of course, the agitation came from
Telengana. You know the composition of
Hyderabad City. There are various
ciements which have femented this agita-
tion. There are people who do not like
the Telugu people coming up. They have
cettled there and formed a sort of vested
interest.  That was also one of the
reasons. Big business had a direct hand
in it. They have incited this type of
violence.

SHRI S. B. GIRI: Tt was done by
Congressmen themselves, not bin business
people.

SHRI P. VENKATASUBBAIAH: They
kad a vested interest. I know in the his-
tory of Hyderabad, till a few years ago,
no Telugu-speaking persons was able to
dominate the political scene.

SHRI S B. GIRI : The Andhra are domi-
nating us.

SHRI P. VENKATASUBBAIAH: Ewven
Giri was not allowed to have a major say
in Hyderabad City. I am not speaking
sbout Andhras; I want to be called a
Telugu-speaking person.

SHRI B. N. REDDY: In the interest of
the integration of telugu pecple and
honour of the Hcuse, these Andhra-
Telengana exchanges must not bs allowed.
1 am making a request to both of them.
These exchanges will have adverse effects.

(SAKAY  Mulki Rules 234
(Repeal) Bill
SHRI P. VENKATASUBBAIAH: I am

not quarrelling with my friend, Shri Giri.
{Interruption) 1 appeal to the hon,
Member; let him have his say alterwards.

Why does he interrupt me. T must have
my say.

SHRI S. B. GIRI: 1 have the greatest
respect for you, but do not mis-state the
principal facts.

SHRI P. VENKATASUBBAIAH: I am
not able to put forward my viewpoints if
Vou go on interrupting me, and have a
running commentary, It is verv difficult
lor me.

MR. DEPUTY-SPEAKER:
vou next, Mr. Giri.
rupt.

SHRI P. VENKATASUBBAIAH® He

raust respect my wishes as much as I res-
pect is wishes.

I will call
Please dv not inter-

SHRI S. B. GIRI: He has no right to
rpeak about Telangana.

MR. DEPUTY-SPEAKER: Every hon.
Member in this House has a right.

SHRI P. VENKATASUBBAIAH: I am
4 citizen of India.

MR. DEPUTY-SPEAKER : Order, please.
please.

SHRI P. VENKATASUBBAIAH: He is
very much excited because he knows that

people are against him. He is very angry.
I cannot help it.

SHRI S. B. GIRI: 1 am also elected by
the people.

SHRI P. VENKATASUBBAIAH: T will
make an appeal to him. Plsase do not
interrupt me. If he has got anything, let
him controvert my facts and say whatever
he likes when his turn to speak comes.

Now, Sir, on these regioral imbalances,
suspicions were created in Telangana.
After the police action they created this
sort of animosity. Tt was the bureaucracy.
There is some historical background about
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it. The people at large who are living in
the coastal areas or living in the Rayala-
cema area or in Telangana—their interests
are common. They do not want to cut
each other's throats; they want to live like
honest citizens as everywhere else.

Speaking about the regional imbalances,
of course, even in the erstwhile Andhra,
there was a sort of grievance aguinst the
coastal districts which arc considered to be
the affluent districts. In the Rayalaseema
district wherefrom 1 come, we never
wanted this: as a matter of fact, when the
Andhra State was to be formed, we wanted
to be with Madras because we fe!t that the
affluent coastal districts would submerge us
and will not give assistance for our econo-
mic development. So, cur leaders had to
enter into a pact even in thosz days. It
was not given statutory form but a pact
was entered into; known as the Sri Baug
Pact. 1 would like to quote the relevant
points from the Sri Baug Pact. It is only
for allaying the fears of the people of
Rayalaseema. They said:

“To ensure the rapid development of
the agricultural and economic
interests of Rayalaszrma and
Nellore to the level of those in
the coastal districts, schemes of
irrigation for a perfod ¢f 10 years
or sucr longer period as condition
may necessitate be given a pre-
ferential claim ;—especially in res-
pect of the utilisation of the waters
of Tungabhadra, Krishna and
Pennar—be given for 10 years an
exclusive attention in respect of
major projects beneficial to these
areas; that whenever the guestion
of sharing of waters urises, the
needs of the aforesuid areas be
the first to be met and that this
policy be implemented as from to-
day for the administration of the
State.”

Sir, this was one of the clanses of the
so-called Sri Baug Pact, but it met with
ap abortive death. Even after the State
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was formed, the sharing of Kriskna waters
came up because there was a project by
name Krishna-Pennar project. There was
an agitation that if this project was conms-
tructed the waters would be diverted to
Madras, and there was therefors an agita-
tion.  Though that scheme was really
beneficial to the people of Rayalaseema,
we had to fall in line with our friends of
the coastal districts for agitating against
this scheme. What happened afterwards
in the allocation of waters? According to
the reports of various experts, when the
allocation of water comes up the area
which is drought affected will be taken into
consideration in determining the <hare and
Ruyalaseema was shown and the <hare had
been obtained but the benefit did not go to
them; the waters of Krishna are not bene-
ficial to the people of Rayalaszema: they
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Fad gone to the coastal district;  There
are several instances like that.
The total cultivable land in Andhra

I'radesh is 316 lakhs of acres of which
114.68 obtain in the coastal districts, 77.52
in Rayalaseema and 124.10 in Teclangana.
Of the irrigation facilities 56.92 per cent is
in coastal districts, 15.65 in Rayalaseema
ond 27.19 in Telangana. Ever in the
matter of irrigation Rayalaseema is back-
ward; it comes last in the uti'sation of
electricity. I am not highlighting grievan-
ces. But regional imbalances suck as these
create all sorts of problems giving rise to
mutual suspicion and distrust. People
fiom Rayalaseema taunt us: since you do
not have such a regional committee or
sufeguards, you are backward. T do not
say that because there are regional im-
balances we should part. I feel that the
interests of backward areas will be beiter
served in an integrated State with vast re-
sources. So I make an appeal to the hon.
Minister and other friends hera. It is not
enough to say that there should be accele-
1ated development of backward areas; it
should be donme in concrete terms. The
Centre must come in a big wav to assist
such backward areas. Of course there is
the Rayalaseema Development Board. It
je neither a board nor development; it is
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just like a black board. Nothing has been
done. It should be the first charge on the
Central Government to see that backward
oreas are economically developed. It
should not be assumed that the entire State
is affluent because some four or five dis-
tricts have advanced in some respects due
to pre-Independence irrigation and other
facilities.  Srikakulam and Visakapatnam
districts are as backward as any other dis-
trict though the rainfall is 42” whereas in
Rayalaseema the rainfall is 15.20” and in
Telangana is more than 40%. But it has
immense mineral resources. There is no
big mineral based industry in that area.
In pursuance of the decision taken by the
Central Government to give incentive to
backward areas, you must persuade indus-
trialists to set up industries in backward
areas. They must also see that public sec-
1or units are as widely dispersed as possible
ond are located in backward ureas. They
should not be concentrated either jn
Hyderabad or Visakhapatnam only. They
should be widely dispersed.

I once again whole-heartedly support this
Rill. I once again thank the Prime Minis-
lcr, the Home Minister and Shri K. C.
Tant for the immense service 'hey have
done to the cause of the Telugu-speaking
people and for having maintained the in-
tegrity of the State.
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This is about Meghalaya,

Yes, Sir. 1 have extensively tcured both

Meghalaya and MNagaland and 1 know the

difference.
where they have staged a walk-rat,
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SHRI K. NARAYANA RAO (Bobilli):
At the outset, 1 must express our gratitude
to the Prime Minister, Shrimati Indira
CGandhi for taking an elaborate care and
great interest in preserving the integrity of
Andhra Pradesh. 1 must also express my
gratitude to the Home Minister, Shri Diks-
hitji and Shri Pantji for evolving the six-
point formula which has been accepted by
an overwhelming majority of the people
as just and equitable without at the same
time affecting the susceptibilities of the
three wings of Andhra Pradesh...

AN HON. MEMBER : Not all the people
of Andhra Pradesh.

SHRI K. NARAYANA RAO : Mr. De-
puty Speaker, Sir, we always speak in terms
of people. Even if I come from one con-
stituency, I have the audacity to speak on
behalf of the people of the entire Andhra
Pradesh, not only that, on behalf of the
people of entire India. That is how we
have been using this concept of people.
Therefore, let us be honest and clear
enough when we are speaking in terms of
people.

Just now, my friend. Shri Joshiji has
been referring in a casual manner : what
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15 there if you just divide it into Telangana
and Andhra 7 Coming as it does, at this’
juncture, when the Kanada-speaking people
und the Marathi-spcaking people have been
quarrelling about their border, it is really
surprising as to bow he can easily say that
the Telangana people can have it.

By and large—I am coming to  that
point—Telengana. Andhra Pradesh and also
the border dispute that has been now exer-
cising the minds of the Government of
India. came out of the common factor,
that is, the States Reorganisation Act. So,
even when in the name of linguism, they
are not in a position to adjust themselves
in regard to the border areas, is it not
painful  for us, the people of Andhra
I'radesh, the Telugu-speaking people who
have been aptly described by the Prime
Minister as a people with a hoary past,
to separate 7 Therefore, we are sincerely
concerned and honestly interested in pre-
serving the integrity of Andhra Pradesh
because it is not merely the guestion of
dividing a chunk of land here and a chunk
of land there, but the people are involved,
their emotions are involved, their history is
involved and their culture is involved.
Especially, the Telugu-speaking people, as
you know, Sir, form, the second largest
linguistic group in the country—more than
four crores of people. It will certainly be
a painful task for anybody to say that
such a State and such a people should be
divided, not on any economic grounds but
on mere political grounds. This is my
humble submission.

Many people wanted to make out that
the backwardness of Telangana was the
reason for this agitation. No, Sir. Economic
backwardness is not really responsible for
this. It is all politics. If economic factors
are responsible, why is there no simul-
taneous agitation in Vidarbha or even in the
erstwhile parts of Telangana, namely in
Marathwada ard the Karnataka area of
Hyderabad State ? The present Telengana
is hundred times better than those parts.
Let us, therefore, forget that economic fac-
tors are the primary cause of this agitation.
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Now, let us try to identify as to what
ate the political factors. We have been
trying to find a solution at that level and
in times to come we ure going to be one
of the prosperous and glorious States of
the Union of India.

MNow, coming to cerlain of the consti-
tutional points, take for instance the loca-
lisation, Here, I must submit that there is
a lot of confusion. The hon. Member
cpposite has  been confusing localisation
with the concept of movement of people.
Mr. Joshi is always welcome to Andhra
Pradesh, He can come to Andhra and
settle anywhere in Andhra Pradesh. He can
have a right to own property. He has a
right to do business. Not only this, he is
most welcome to contest from any part of
the country provided he belongs to my
Party and we will vote for him. ..

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : He was in the Swatantra
Party and now he hus ioined the ruling
Farty.

THE MINISTER OF IRRIGATION &
POWER (SHRI K. C. PANT): Therefore,
he is inviting Joshiji now.

SHRI K. NARAYANA RAO : The con-
cept of localisation here should not be
over-exageerated. One thing, it is not appli-
cable to all catepories of employees. It is
only in the context of some of the in-
ferior work force which has always been
understGod in the Six-Point formula which
is applicable.

There is nothing extraordinary about it
which we have been provided with. We
give legal cover to what cxisted in the
Suute. They cunnot go for long distances.
Even for a post of clerk or LDC the people
cannot come to Delhi. From Srechakulam
the persons are not willing to go to Hydera-
bad cven if they get employment. They
always try to be as near their homes as
possible. Therefore this concept of loca-
lisation should not worry us too much. We
should not be over-exercised over this
matter.
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The Andhra issue has come before us
several times and 1 hope this will be the
Jast, Sir. But 1 am not reassured in this
respect. 1 am not sure whether our under-
siandings have been correctly translated.

1 have certain things to say on this Bill.
This Bill is brought forward obviously to
get over certain of the difficulties. T won't
suy it contravenes the constitution, but. it
rons counter to cerfain provisions of the
Constitution. The powers of the High Court
are affected by this Bill. This difficulty is
to be got over by amendment of the Con-
stitution, In doing so. this object is frustra-
ted. The Bill says that in matters relat-
ing to the employment, the powers of the
Figh Court is taken away. It provides also
certain special provisions. The Bill pro-
vides that under the orders of the Presi-
dent the State Government may specify
certain category or classes of posts or
specify local areas, etc. Like this he can
delegate powers to the State Government.
But they are not protected by this Bill
and they can be questioned. Like that
there are certain powers which I am afrnid
will come in conflict with the provisions
of the Constitution. If they come in con-
flict, T am sure that the protection envisa-
ged in this Bill, is not available.

Another infirmity in this Bill is this.
They have been creating administrative tri-
bunals in lieu of the high court, to exercise
the powers of the high court. After the ad-
ministrative tribunal passes an award or
gives a decision, the Govt. can modify the
verdict of the tribunal. This is wrong in
principle. No cannon of jurisprudence or
guasi-judicial process can be rendergd sub-
ject to the executive control of the Govern-
ment or the State. How can the State
Govt. modify the decision of the quasi-
judicial tribunal ? Once State Govi. modi-
fies or amends the award of the quasi-
judicial tribunal it ceases to be quasi-judi-
cial verdict and it becomes an executive
instrument. Once it becomes executive order
it becomes subject to the provisions of
Article 226 of the Constitution. T have
given an amendment to get over this diffi-
culty and 1 have said that this reference
to State Government should be deleted.
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Another infirmity in this Bill is this. The
powers of the High court are taken away
in connection with promotion, appointments
elc. But the powers of the High Court
over the tribunal are not, in fact. taken
away.

Similarly, the provisions under article 226
giving powers to the High Court to pro-
neunce on the awards of the administra-
tive tribunal are not also touched by this.
Therefore, to get over that difficulty, 1 have
tabled a specific amendment to achieve the
ohject in view, to clause 7 of the pro-
posed new article 371D. As I have sub-
mitted already, this would protect the
provisions contained in this particular Bill
and also the orders made by the Presidsnt
by virtue of this Bill. But any order or
any scheme or any classification or any
specification made by the state Government
in pursuance of the orders of the Presi-
dent is outside the purview of the protec-
tive provisions of this Bill. With these
reservations and clarifications, 1 support the
Bill.

*SHRI Y. ESWARA REDDY (Cudda-
pah) :  Mr. Deputy Speaker, 1 whole-
heartedly give our party’'s support to the
Constitution (Thirty-third) Amendment Bill
1973. There has been an enthusiastic wel-
come by the people of Andhra Pradesh
after the introduction of the six-point for-
mula. T would also like to share in this
enthustasm after the holocavsi which has
taken place there. Itisindeed very hearten-
ing that many Members of Parliament and
legislators have wholeheartedly welcomed
this Bill. As a result of the six-point for-
mula I hope the backwardness of the arcas
of Andhra Pradesh will be removed and
more industries may be stepped wup in
that State. Provision has also been made
foi the establishment of a central Univer-
sity at Hyderabad which will further the
educational facilities in the State. Any dis-
putes arising in implementing this formula
can be scttled in a constitutional  and
orderly manner. Provision has also been
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niade lo provide equitable distribution em-
ployment opportunities throughout the State,
1 hope the opportunity arising out of this
formula would be properly utilised to de-
velop Andhra Pradesh. 1 also hope that
by taking this oppertunity all obstacles that
stelled the progress will be removed und
Andhra Pradesh will be benefitted by it. It
is the duty of the new Government of
Andhra Pradesh who successfully implement
this six-point formula.

Let us find out the reasons for the agi-
tations which developed in Andhra Pradesh
before the introduction of the six-point for-
mula. If we do not learn a lesson from
those agitations then I am afraid we have
to face the same type of agilations again
and again.

Why the agitation of Andhras against
Andhras was started ? The British regime
formulated their policy of : “Let Indiuns
feht against Indians” and brought forward
the partition of India. The British by the
formulation of this policy had brought dis-
aster to India. Later on the American im-
perialists, world’s No. 1. enemy, formulated
the policy of : “Let Asians fight againstl
Asians”. With this policy Americans brought
civil war in China and Indo-China. In these
intrigues, their plans are understandable,
Dut the most surprising thing is to find
some Andhra leaders following almost a
B i palizy and making Andhras to fight
among themselves, who belong to one State,
speak one language and in herit same his-
tory and culture. It is really deplorable that
these leaders have succumbed to this policy.
This is a dangerous signal. What are the
reasons for this ? It is a fact that there are
disparities and regional imbalances in
Andhra Pradesh which have been often ex-
ploited by the trouble shooters. There is
also one more reason. Since 1971, there
has been a marked change in the political
clima - o7 India. Some vested interests did
not lie this. Hence they attempted to
reverse the direction by disrupting and

*The original speech was

5

delivered in

Telugu.
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weakening democratic forces inciting  re-
gional Chauvinism. It is they who brought
forward this slogan of scparatism. At first
the reactionary and the communal parties
started this. But unfortunately later on one
ol the powerful factions in the Congress
party took over the leadership for the cause
cf separation. They were bent upon lo
settle their scores against one arother. I
would like to state with all the emphasis
at my command and with great pride that
it is only the Communist party of India
which stood like a mountain in the face
of these agitations and strived for the inte-
gration of Andhra Pradesh. Every member
of our party in all the 21 districts from top
to bottom worked very hard for integra-
ticn. I want you to take note of this fact.
The Jan Sangh and Swatantra party have
not much following in Andhra Pradesh. It
is only because of this powerful faction of
the Congress party which supported the
cause of separation, the agitations had as-
sumed dangerous proportions. Therefore, it
is the Congress party that should learn a
lesson from this agitation. So much progress
has been halted in Andhra Pradesh, be-
cause of these clements in Congress.

SOME HON. MEMBERS: We do not
accept it. It is not correct.

SHRI1 Y. ESWARA REDDY : While the
agitation was going on in Andhra Pradesh
the common man and peasants and workers
could not understand the reason behind the
agitations. Later on they come to under-
stand the real nature of these agitations.
They found out that the public property
has been destroyed, schools have been clos-
ed and a lot of damage had taken place in
Andhra Pradesh. They also saw with their
own eyes that this agitation was led by big
landlords and businessmen. Then they
found out that this movement did not be-
long to them and since then they stood
like rock to maintain the integrity of
Andhra Pradesh. The Central Government
also took into account this feeling of the
people of Andhra Pradesh and brought
forward this six-point formula for the in-
tegration of Andhra Pradesh. It is thus
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While congratulating everybody who
contributed for the introduction of 6-point
formula 1 would like particularly to con-
pratulate the poor workers, the peasants
and people of Andhra Pradesh for their
contribution to this cause. I would also
like to congratulate the integrationists of
the Congress party for having stood firmly

althrough. If they too had joined their
‘separatist’  brothers in their party then
integration would have become more
cifficult.

SOME HON. MEMBERS : Thank you.

SHRI Y. ESWARA REDDY : If you
want to implement the six-point formula
successfully you should take efforts to re-
move the regional imbalances. Disparities
should be removed. Efforts should be taken
to promote industries and agricultural out-
put. Besides these steps, measures of funda-
mental nature should be taken for the wel-
fare of the people of Andhra Pradesh. If
vou do not take these efforts then that will
ugain encourage the cause of separation.
What are these measures 7 The most im-
portant thing is ceiling on landholdings as
recommended by the Central Government.
Sccondly these lands should be distributed
among the landless agricultural labourers.
The wholesale trade in rice should be taken
over by the Government. During the Presi-
dent’'s  rule this issue was successfully
shelved. Now it should be taken up. Com-
maodities of daily use and necessities of life
should be sold at controlled rates at fair
price shops.

The ryots should be supplied manures,
agricultural fertilizers, impliments, cement
and oil at controlled rates at fair price
shops. The ceiling on property Bill should
be brought forward the slums in the cities
should be removed. It is only when you
bring forward these and similar measures.
integration of Andhra Pradesh would be
protected.
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Since 1965 there has been virtual eco-
nomic stagnation in Andhra Pradesh. There
his beer absolutely no progress. And in
addition. these agitations have further im-
pedded the progress. Compared with other
States, Andhra Pradesh has become very
backward. So many projects under con-
struction have not bheen completed. For
example steps should be tuken to complete
the Naparjunasagar. Pochampad, Tungb-
hadra high level. Srisalem projects. These
projects <hould be completed before the
completion of the Fifth Five Year Plan.

As regards the backwardness of some
areas in Andhra Pradesh. only lip service is
being pzid by the Central and State Gov-

crnment. No concrete action has been taken

by the Government to improve the back-
ward areas of Andhra Pradesh. Everybody
knows that Rayalseema along with Telen-
eana is a backward area in Andhra Pra-
desh. 1t is also generally agreed that Rava-
Tasemi is the blackest spot on the economic
map of India. What has been done to
Rayalascema during the past 20 years ? It
is o arca inhabited by BO lakhs of people.
The Centril Government have not intro-
duced any industrial progress in Rayal-
seema. Even during the time of 2nd Plan
period. there has been a proposal for a
cement factory at yerraguntla in Cuddapah
district but up till now no action has been
taken in this regard. This project has been
promised in elections after elections but
rothing has been done so far. This remained
onlv as an election promise. The water
from the Krishna river does not flow into
Ravalaseema, although it passes through it.
Unless and until waters of Krishna river
are diverted, famine in Rayalaseema cannot
be permanently eradicated. I can cite any
instances like this. There is a radio sta-
tion at Cuddapah. Although it is there for
the past 10 vyears the transmission line
do not work in day time. This shows the
cullous indifference exhibited by the Cen-
tral and State Governments against the
Rayalaseema.

I would like to say a word regarding
Pulivendala Channel. This is in drought
affected arca. Even before the project has
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been started advance betterment levy has
been imposed for the execution of that pro-
ject. It is really astonishing how this sort of
levy is imposed on a chronically drought
affected area. Of course, after series of
agitations. it has been abolished during
Fresident’s rule. Reasons like these are
rcsponsible  for encouraging  separatism.
Therefore 1 urge the Government to make
special efforts in removing the chromic
backwardness of Ravalascema. So 1 hope
that all sections of people in Andhra Pra-
desh will cooperate in implementing the
six-point formula successfully.

Even now in Andhra Pradesh, Jana Sangh
and Swatantra party are opposed to this
f.point formula. In the new Ministry of
Andhra Pradesh, prominence has been given
to those persons who did not support in-
tegration. Those who made sacrifices for
the cause of integration have been ignored.
Anyhow the Ministry has been formed and
the Chief Minister is issuing bold state-
ments and making big promises. We should
row see how the things are implemented
in a successful manner. In conclusion, I
kope that the State Government will take
all steps necessary to make the six-point
formula a complete success. With these
words, 1 support this Bill.

SHRI J. RAMESHWAR RAO (Mahbub-
nagar): Mr. Deputy Speaker, Sir, if I inter-
vene in this discussion on the Constitution
(Thirtv-second Amendment) Bill, T do so
with a certain amount of regret and a great
deal of anguish. I had the privilege of
placing my views before this hon. House on
the 22nd February this year on the problem
that was facing Telangana and Andhra. I
then recalled that on the 19th December,
1972, 1 had begged the Prime Minister not
to proceed with the Mulki Rules Bill which
later became an Act of this Parliament. It
is indeed interesting to see that very same
Mulki Rules Act is now going to be re-
pealed.

It will not be fair of me to say : I told
you so. I may be forgiven for saying this
but had the Government acceded to my
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request not to push through the Mulki
Rules Bill, we might have been saved the
happenings in Andhra Pradesh which re-
sulted in the loss of so many lives and
private and public property worth crores
ef rupees. with all the suffering that went
with it. Now that Act is being repealed.
If that is all that is being done, T would
not have spoken today. But what is now
sought to be done is something totally
different and totally contrary to the very
concept of the Mulki Rules Act, even
though that Act was totally inadequate. We
are now proposing to delete article 371(1)
from our Constitution. That article has a
history and a background which is not
brought out in the Statement of Objects
and Reasons appended to the Bill

It would be interesting to recall briefly
the history and the background to article
371(1). The States Reorganisation Com-
mission headed by Dr. Fazl Ali had recom-
mended the formation of a separate Telan-
gana State. The people of Telangana wanted
a separate State. 1 do not want to repeat
what 1 said in this House on 22nd Fcb-
ruary this vear. T did point out why they
wanted a separate State and | also pointed
out that the concept of one language one
State wus neither historically nor currently
true either in this country or outside. Apart
from a very, short period of 50 or 60
years, never in historv, T repeal never in
history were all the Telugu speaking people
in one political entity. Telangana has not
been in the same political unit as the rest
of Andhra Pradesh.

In spite of the recommendations of the
States Reorganisation Commission that
Telangana should be a separate State, the
then Prime Minister of India, the late Shri
Jawaharlal Nehru for whom I have deep
Icve and affection and great regard, and
House in its wisdom decided that Telun-
gana neced not he a separate State. But it
was conceded that Telangana needed safe-
guards and protection and hence article

371(1) was specially introduced in the
Constitution. By this clause a separate re-
gional committee was provided for
‘Telangana.
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The discussions and deliberations pre-
ceding this decision were interesting. Many
assurinces  were given to the people of
Telangana and a gentlemen’s agreement was
signed by the then lcader of both Telan-
gana and Andhra.

The assurances given to the people of
Telangana were never observed. The gen-
tiemen’s agrecment was treated as a scrap
ol paper. It would be interesting to recall
that during those discussions and delibera-
tions, Jawaharlalji gave an assurance that
if after five years the people of Telangana
fell that they should not or could mot re-
main in a single State of Andhra Pradesh,
they would be permiited to form a separate
State,

15.00 hrs.

Clause (1) of article 371 was included
aguinst this history and background. But
then, people’s memories are short and
Ciovernment’s memory is shorter still. What
is sought to be done today is to remove the
last vestiges of the assurances and safe-
guards given to the people of TFelangana
and to exercise them from the Constitution
of India. A number of addilions are pro-
posed to be made to the Constitution for
the purpose of services, appointments. ad-
ruinistrative tribunals and a central uni-
versity. Speaking in this House on 22nd
February, I had pointed out that the argu-
ments of backwardness, lack of develop-
ment and neglect of an area may be
rationalisations of the deep urge and desire
of a people for the recognition of their
separate identity and the recognition of
their separate sub-culture, that this desire
was emotional and psychological and if it
was not recognised, it was bound to lead
to psychological scars and distort the growth
of the people towards their own cultural
fulfilment further that it was the very
ezsence of democracy that this desire should
be recognised and the sub-culture of a
scparate group be permitted to be woven
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irto the national pattern. What is proposed
to be done today is not only not to re-
cognise the separate identity of a sub-cul-
ture but to create a situation by removing
the last vestiges of protection whereby the
scparate identity of Telengana will be sub-
merged and lost for all time. This is my
deep anguish.

The statement of objects and reasons
says that this Six-point formula. so called,
would help in the integration of the State
and accelerate the development of back-
ward areas. I wish it were true. 1 should
not be considered impertinent if I say that
not only will the removal of clause 1 of
article 371 and the consequential additions
and alterations proposed not help integra-
tion but it will ony lead to the total sub-
mergence and strangulation of the separate
sub-culture of Telengana. It has often been
=uid that the demand for small States or the
desire of u sub-culture group for the re-
cognition of ils separate identity represent
forces of disintegration and are anti-natio-
nal. Permit me, Sir, to point out that on
the contrarv it is the large unilingual States
that may in a moment of crisis when there
is a weak Central Government be tempted
to become anti-national and may even go
to the extent of threatening secession and
inviting foreign  intervention, jeopardising
the very unitv and integrity of this country.
The unity and integrity of the countrv can-
not depend wpon a single individual, how-
ever great the individuval may be. The
urity and integritv of the countrv must
be institutionalised. Small States can never
be a danger to the integrity of the country.
They will be completely dependent on the
Central Government. This will enable the
Central Government to be a strong Gov-
ernment, irrespective of the individual who
may for the time being head it. While I
concede it will not be possible for vs to
co back to multilingual States, T am con-
vinced that in the interest of the integrity
of the country and the strength of the
Central Government. we should move for-
ward to the idea of more than one State
in a language area and thercby prevent the
emergence - of linguistic  nationalism  and
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SHRI SHYAMNANDAN  MISHRA
{liegusarai) : But then they say, as a small
State you cannot have a Prime Minister.

SHRI J. RAMESHWAR RAO: If vou
would carefully follow what 1 am saying,
vou will appreciate that small States will
sirengthen the Prime Minister and the
Central Government.

SHRI SHYAMNANDAN MISHRA : I
2m saying somecthing different.

SHRI J. RAMESHWAR RAO : Well, I
do not understand your language and, ob-
viously, you do not understand mine. The
v.hole question is so clear that T do not see
why people do not understand it.

Shri Shyamnandan Mishra is an intclle-
ctual and he should understand it better
than others,

The real problem is not employment
opportunities; the real problem is the deep
urge of the people of Telengana to be se-
parate, It is a psychological and emotional

urge. The demand for employment
opportunities is important but it i
a  manifestation of this deep desire

for a separate identity. Emotional integra-
tion cannot come by suppression or sub-
mersion; it can only come through a feeling
of equality, and the feeling of equality can
come only by the recognition of the sepa-
rate identity of a sub-culture, i.e. of the
people of Telengana and constituting them
into a separate State within the Union of
India. The people of Telengana want to
have a separate State with their separate
sub-culture and they want recognition of
this.

That alone will make emotional integra-
tion between the people of Telengara and
the people of Andhra possible and also
emotional integration between the people
of Telengana and the people of the rest
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of the country real. Suppression and sub-
merging a people will distort the persorality
of the people of Telengana and drive
underground into the sub-conscious all the
anger. resentment and dissatisfaction which
can do no good either to the people of
Telengana or  to the people of India. In
what form this suppression and submer-
gence may erupt 1 cannot foretell, but I fee!l
deep down within me that what is being
contemplated today wmay lead to conse-
quences which all of us may regret.

We are today wanting to amend the
Constitution by deleting clause (1) of urti-
cle 371. 1 would like to cuution the Gov-
ernment not to proceed with this amend-
ment in haste. Even if Government feel
that the so-called six-point formula will
work towards what they feel is the emo-
ticnal integration of the people of Telen-
gana and Andhra, there is no urgency for
this amendment. The six-point formula has
been put forward; it is said that it has
been accepted by an overwhelming majority
ol the members of the legislature, how
sincerely T do not know. because the
majority of them were the leaders of the
separatist movement o few months ago. A
Government responsible to the legislature
has been installed in Hyderabad. Let the
Government function, let the lepislature
meet. let us watch what happens for a vear
or even two and. if events prove that the
Gevernment is right and the six-point for-
mula is moving in the direction of emo-
tional integration. we can at that stage
amend the Constitution. Then I will be se-
cond to none in supporting it. If the six
point formula does move in the right direc-
tion of emotional integration, let us at that
time come to this House and ask for a
constitutional amendment. One year is not
a verv long period to wait in the history
of a country or of a nation. If we amend
the Constitution in haste what reactions
it will have and what consequences it will
lead to. no one can foresee. If things do
not work out the way Government hopes
that they will, shall we then come back
to this House and ask for the re-introduction
of this article, or would we ask this House
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to accept a scparate Telengana State, 1 do
not know. As | begged of the Prime Minis-
tei on the 19th December 1972 not to
proceed with the Mulki Rules Bill. T would
like through vou. Sir. to beg of her and
the Government of India not to proceed
with this Constitution (Amendment) Bill,
but let some time pass. Let us watch how
things work themselves out in Andhra be-
fore umending the Constitution. 1f things
work in the right direction. we shall alwavs
have the right to amend the constitution.
Fut T am afraid this six-point formula will
ro the way of the earlier five-point formula.
cight-point  formula and the nine-point
formula.

Let us not remove the last vestiges of
protection provided for the people of
Telengana because it will have an adverse
cffect on the people of Telengana. We are
told that all the leaders in Andhra and
Telengany and an overwhelming majority
of the members of the legislature have
accepted the six-point formula. It is very
strange that some leaders take up a public
posture and have o different private pos
ture, say something quietly behind closed
doors and say something outside, demand
separation one day, talk of the opposite on
the secondly. 1 do not understand all this.
Only they can explain why they take diffe-
rent views on different days.  Obviously,
they do not know the deep feelings, urges
and aspirations of the people of Telungana.
1 feel convieed that the majority of people
of Telengana want a separate State within
the Union of India. They will not look
upon with favour this Constitutior Amend-
ment Bill.

All T say, in conclusion, is that T once
again beg of this Government to postpone
consideration of this Constitution Amend-
ment Bill lest we land ourselves in greater
trouble.

MR. CHAIRMAN : Before I call the
next speaker, I would like to say one thing.
I have been told that at about 4.30 P.M.
the voting will take place. T want to know
what time the Minister will ' . for reply
to the debate.
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Shri Shyamnandan Mishra.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr. Chairman, Sir, I must
say that this is indeed a bad day for the
country when a Bill of such tragic impli-
cations has been brought before the House.

What apparently this Government seems
to think about irtegration is that it means
integrating some separatists who couid be
eusily won over in the Government, in the
Ministry, as if the whole was about loaves
and fishes of office.

Sir, you will recollect that at one time,
Bihar and Bengal wanted to be united . . .

SHRI D. N. TIWARY (Gopalganj): At
the time of rcorganisation of States,

SHRI SHYAMMNANDAN MISHRA :
at the time of the reorganisation
of States. Those who were at that time
working under great leaders, Dr. Sri Krishan
Sinha ard Dr. B. C. Roy, thought that
probably ihe interests of the people of two
States lay in the reunification of Bihur and
Bengal. So far as we are concernmed, wo
are busically in favour of as great uvmity
a5 poswicle in the conntry sense of emwiiopal
integration. But when we fied that this
Cirvernment takes a completely erroncous
view o1 unity, we have to categorcally
EXPress Cur views against it.

We do not think that there can be unity
under Joress.  And this is what is Leing
soughy ic be achieved. If the plea is tuken
ihat ihe present Legislature is mosiiy in
favour of six-point formula, I would like
1o submit with all humility and defevence
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that this Legislature did not have a man-
date to vo so. This Legislature 15 com-
pletely ¢ui of tune with the sentimeats of
the people ot Andbra. Those who bad
fought till the other day in offices, in the
corridors, in the fields, are expected (g
come together one fine morning! Can #
happen like that ?

27, 1895 (SAKA)

Mo Government can excel this wonder-
ful Government of ours in the art of illu-
sionment. This Government, while it can
keep itself in illusion, thinks at the same
time that it can feed the people perpetual-
ly on illusions. That is what is at the
root of most of our troubles.

To my mind, it is like killing the Stale
of Andhra Pradesh as a whole and also
the two entities which have been fighting
against each other. It is like giving an
injection to a cancer patient. You know
that sometimes the cancer patient towards
the end of his life suffers from excruciat-
ing pains. But the doctor hesitates to ad-
minister one injection which is probably
the last one that lies in the medical arm-
oury. The doctor never administers that in-
jection. It may well be that the injection
would penable the patient to survive for
six months or one year or even two years.
But after that injection is adminisicred,
there is no hope of survival left. That is
what the present Government is doing They
are now killing the patient; the last thing
that they are seeking to do. And for what
reasons 7 It is only because of personal
reasons, because of the false prestige that
the Prime Minister has come to associatc
with herself. She thinks that what is morc
important for the country is the persona
image of the Prime Minister and not th
interest of the people concerned in thos
areas. I must say as a friend of the Prime
Minister—because the Prime Minisicr th!
other day gave me the privilege of bein’
called her friend and it is my duty as 7
friend to tell her: “The image of th’
country is more important than your imagée® i
Madam Prime Minister—one has, however!
nothing to say so far as your peisons’
image is concerned”. d
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So, this is something which, I think, is
going to be against the very grain of our
country. It is going to be against the
national assumptions, the basic assump-
tions on which the nation is built. What
you are trying to promote is a religion of
‘localism’. This is the religion which the
country is asked to have—the religion of
localism and not the religion of mnationa-
lism. So. I would say that, even at this
late stage, if the Government has got the
necessary flexibility and awareness of what
it is doing after many hon. members have
expressed their opinion on this, they should
withdraw this measure even at this late
hour.

Mr. Chairman, there is another point
which has been tried to be pressed home
but that has not, in fact, been realised by
the other side. May I submit in all humi-
lity that the Chair is also not coming to
our aid as it should? Te my mind, this
wil is completely untenable from the
Constitutional and legal point of view. And
if T am able to establish it, should the
Chair tell me, ‘Mr. Mishra, it is for you
to go to the court and test your point of
view or test the legislation or law there'.
Should it be like that?

Should not the Chair exercise its discre-
tion or judgment in this matter? Today we
are celebrating the 100th Birth Anniver-
sary of the late Vithalbhai Patel, and you
would recollect that, in this very House,
be late Vithalbhai Patel had ruled the
Public Safety Bill out of order in spite of
what the Government of the day felt in
the matter. . .

MR. CHAIRMAN: During the
regime.

British

SHRT SHYAMNANDAN MISHRA :
When the present Government behaves
worse than the British Government, what
are you to do, Mr. Chairman?

Sir, this is a law which is bound to be
truck down by the Supreme Court. You
wre tahing away the fundamental rights of
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the citizen. You are putting barricades
at every point, so that one must not have
the feeling of oneness of the country. What

to talk of the oneness of the country,
nol even oneness of the district. A germ
which was confined to a small area, a

thing which was a minor discase, is now
sought to be converted into an epidemic.
This is going to be the great contribution
and achievement of this Government! And
this, 1 suy, is against the every grain of
our Constilution.  You are going against
the basic structure of the constitution be-
cause the busic structure of our constitu-
tion is built on the fundamental rights
which are available to every citizen. Only
the other day the Supreme Court in the
fundamental rights case decided that the
Parliament had no right, no authority to
go against the basic structure of the consti-
tution. And, now the hon. Members from
the other side. particularly, the Law Minis-
ter assures us that it is never the intention
of the Government to go against the basic
structure of the Constitution. If that is
s0, what does constitute the basic structure
of the constitution if not the fundamental
rights available to the citizen? And the
fundamental rights of the citizen are be-
ing nullified in this way.

So. 1 would submit that this Bill is of
such @ auture that it should be ruled out
of order by the Chair and the Chair must
also protect us from being found ridicu-
lous in the eyes of the court later on.
Now, if you are able to come to the
judgment that the fundamental rights are
indeed being sought to be nullified, then
I leave it to you as to what is your duty
in the matter.

So, I am against this measure because
in the first instance, T think it is against the
interests of the country and in the second,
it is against the interest of Andhra and
lastly it is against the interest of every
citizen of the country.

THE MINISTER OF IRRIGATION
AND POWER (SHRI K. C. PANT):
First of all I must thank those friends who
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have made personal references to me in
the course of their speeches. It was very
gracious of them and 1 feel that this whole
experience of dealing with Andhra friends
in this matter has in itself been a very rich
reward for me.

Some of the Members who spoke re-
ferred to the fact that the Bill does not
provide for the development of the back
ward regions of Andhra Pradesh or for
the removal of regional imbalances.
Now, the Home Minister, in his opening
statement, has made it clear that in
matters of development, the constitution
of a Planning and Development Board
for the whole State, committees for the
buckward regions and matters connected
hercwith like assistance from the Centre—
all these things would be dealt with by
the Statc Government because they have
the powers 1o do so and it is not neces-
sary to include this particular aspect in
the Bill. But if they would see what is
known as the six point formula, they
would see that the first point begins as
follows :—

“Accelerated  development of  the
buckward areas of the State and plann-
ed development of the State Capital
with specific resources ear-marked for
these purposes and appropriate associa-
tion of representatives of such back-
ward areas in the State Legislature
along with other experts in the for-
mulation and managing of develop-
ment schemes for such areas should
form the essential part of the develop-
ment slrftcgy of the State.”

Sc. really this is the first of the basic
points which emerged out of the discus-

sions between the Centre and the State
leaders.

Shri Jagannatha Rao Joshi, in the
course of his speech. said that in the

whole world to-day, the tendency was for
countries to come together. He referred
to the example of the ECM and, in the
same breath, he did not seem to approve
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of Andhra and Telangana staying to-

gether. It is a litle odd for a person
who appreciates the efforts of countries
to build bridges and to come together in
ef:onornic and other matters as also poli-
tical matters should, in this instance, have
chosen, either out of political  necessity
or otherwise—I do not know—1o take the

view that here it would have been better
to divide the State.

The Jan Sangh itself not so long ago
was a votary of larger States.

Yy Peard : ag ot ot w1 @ P
i

7

SHRI K. C. PANT: I am not aware
ofl _that. Al the moment, he is propa-
gating this point of view,

At one time
Ith wanted larger States. Now he had
shifted from larger States to  smaller

States, and there are some who talk of
Slatelcss society somewhere else, heading
ing that way. . (Interruptions).

MR. CHAIRMAN: Utopian, .

SHRI K. C. PANT : The point that I am
making is this. It is a simple one. When
Punjab was divided the representatives
of Jan Sangh said. if you divide Punjab,
you are dividing the country. Now the
same Jan Sangh say that if you keep this
State united you are dividing the coun-
try. 1 don't understand this logic and
I think that in his cooler moments Joshi

Ji will agree on the desirability to keep
the State together.

SHRI JAGANNATHRAO JOSHI: It
was together, but you have disturbed it

SHRI K. C. PANT: So, you agree on
the direction which we are taking 1 think
Shri Esware Reddy and other friends who
have supported the Bill. I heard my
friend Shri Rameshwara Rao Very care-
fully. He is an old friend of mine. I do

not want to enter into any arguments
with kim. 1 only wish I could drag him
away from the past  and replace his

nessimism with some ncw confidence and
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new hope for the future. Because, that
is essentially the problem, and unless I
can take him away from the conditional
reflex he has got, 1 will find it very diffi-
cult to put forth my point of view across
to him, as far as his speech is concerncd.

1 do net want to go into the historical
background  because that has been
brought out clearly in the Home Minis-
ter’s speech. 1 have had the privilege of
being associated with the Andhra  Pra-
desh matters for some ycars and 1 saw
the agitation in Telegana at its height in
1969 and by a queer coincidence within
a few years the pendulum had swung
the other way completely; whereas at that
time there was a cry in Telengana for
separation of the State, there was a very
persuasive approach in the Andhra region
to keep the State together and attempts
were made by Andhra friends to go out
of their way to accommodate the Telengana
people so that the State may stay logether.
Now we found the pendulum swung  the
other way and they who were holding
such view, were asking for separation. But
ultimately the Telengana friends saw that
point of view of friends from Andhra and
agreed to accommodate them and so we
have come to have one State in Andhra
Pradesh. 1 would like to point out that
the agitation was triggered of by judicial
pronouncements. 1 would like to remind
the Housc that in both cases matters were
settling down. Once the provisions of the
Public Employment Act were struck down
and that led to Telengana agitation. Now
in this particular case the supreme court
judgment came which uphold the Mulki
rules. That triggered of an agitation. So
once this whole background understood it
is easier to appreciate what led to the mis-
, understandings both in Andhra region and
1 Telengana. There is no doubt there were
, misunderstanding, passions ran high, there
was anger and at a particular stage there
[wa:i reluctance to listen to each other.

. This was definitely there, and this House
is aware of all those facts. I do not wamt
to go into them. Tt is because of this
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misunderstanding, this distrust and the
emotional approach to problems which
held sway at that time that some voices
were raised advocating the desperate
remedy of separation. But even at that
stage, even at the height of the agitation,
even those friends who spoke of separation
—I do not say all of them, but the majo-
rity of them—thought of it as a desperate
remedy. They were still not completely
free from the influence of the great ideal
of Vishala Andhra, which has inspired the
Andhra people for decades. Therefore,
even while on the surface they were dis-
turbed emotionally under the surface, this
ideal still had a lot of attraction for them.
In those days, 1 found that even when the
agitalion was going on, friends from
Andhra did accept that if a way could be
found, they would like to see the State
remain topether. This feeling was there
even at the height of the tension.  This
was one of the happiest features of this
whole episode. T would say that this was
what had made it casier, this general states-
manship on the part of the friends there;
and the attraction of the ideal of Vishala
Andhra which has been very much one of
the emotional factors in Andhra Pradesh
and in history, which Shri Rameshwar Rao
seems lo ignore completely, has been there.
This was there in evidence, and it was
this which made it possible when discus-
sions were started, to find areas of agree-
ment.

Discussions were started, the moment
normalcy was restored after the President’s
rule was ushered in, and, thereafter, pro-
gressively, we found greater and greater
areas of agreement. On this gpecasion, I
would like to express most sincerely my
deep gratilude to all the friends with
whom I had the good fortune to hold dis-
cussions at that stage and who had dis-
cussions with the Home Minister and the
Prime Minister, for the patience, for the
understanding, and for the generosity with
which they approached this task, with
which they helped us, with which they
allowed us to help them, because ultimate-
ly whatever happened was not something
which we did or they did, but it had
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emerged out of the discussions themselves.
It is a tribute to their spirit of understand-
ing that it emerged in this manner. 1
would say this about the Andhra leaders; I
am glad to suy it today because this is an
occasion when we can take stock of the
entire series of developments—1  would
like Mr. Giri to note this—that even at
the height of emotions, the Andhra leaders
did not say that they wanted to take away
what was rightfully belonging to  Telen-
gana, . .

SHRI S. B. GIRI : They had already
taken away during the last so many years.

AN HON. MEMBER: He should not
interrupt in this manner.

SHRI S. B. GIRI: I have every right to
interrupt.

SHRI K. C. PANT : He has every right
to interrupt, but it would be better if he
interrupted in a manner which was under-
standable. The only point that I was mak-
ing, and which is an important point, is
that the Andhra leaders told us repeatediv.

SHRI1 5. B. GIRI: The Congress leaders.

SHRI K. C. PANT: The Congress
leaders, certainly. Does he hold against
them? They told us repeatedly that they
were not interested in taking away from
any section of the people of Andhra Pra-
desh what was their due, what they could
equitably ask for; they did not say that;
and when it came even to the matter of
employment or development, their insis-
tence was on the principle of uniformity.
They said that it should be the uniform in
all parts of the State and there should be
no discrimination in favour of or against
any part of the State. This was the main
point that they were insisting upon. and
they did not say ‘Please see that the Telen-
gana people got less of employment or de-
velap_ment or anvthing clse for that matter,
and this was the basis on which we later
on developed this formula. The Telen-
pana leaders also took a very big, and if
1 may say so, statesman like view of the
rroblem. They were certainly interested
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in safeguarding the interests of the people
of Telengana. They were not unaware of
the history or background of this question
and the need to pay special attention to the
problems of Telengana. But they knew,
as my friend, knows, that the repeated in-
terpretation of the Mulki Rules by the
courts had made it difficult to understand
what benefit had occurred to Telengana in
all these years. He knows very well that
according to the latest High Court judg-
ment, a person born in Telengana is not
a Mulki, that a person who has come
from outside and stayed for 15 vears in
Telengana und did not propose to go back
is a Mulki. It is only by virtue of resi-
dence can he be a Mulki, not by virtue of
birth or marriage, Obviously, this is
something which my friend would never
accept.

So we have come to a point in this
whole matter where 1 think Telengana lea-
ders were only right in trving to see that
a solution to their problems lay within
the framework of an intcgrated State and
within the framework of greater under-
standing between the people of the diffe-
rent regions of the State. For this a
fresh approach was necessary.

I will remind him of something down
to eurth; it also mutters. That is, the
Rs. 45 crores which had been given as a
special fund by the Bhargava Committes
had been exhausted and the Telengana
Regional Committee did not have any
extra funds for the development of that
region.

SHRI S. B. GIRI: It is Congressmen
who have brought this out. Shri Chokka
Rao as the Chairman of the Regional
Commitiee brought out the fact that
Rs, 110 crores of Telengana surplus was
tuken away to Andhra. It has been
accepted even by the Regional Commitiee
Congressmen, I do not speak of other
parties. Then came the 8-point formula
evolved by the Prime Minister. The Bhar-
pava Committee had said that it is ot
Rs. 110 crores but Rs. 45 crores had been
taken away.
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SHRI K. C. PANT: Anyway, the Bhar-
gava Committee went into the question
and came up with a certain recommenda-
tion of which my friend is not unaware.
Attempts were made by some friends both
in Andhra and Telengana to reopen this
matter. It was not reopened. The
findings of that Committee were accepted
in toto. So 1 do not think we need po
into that at this stage.

The third point on which all were
agreed was the need to give special atten-
tion to buckward areas of the State. Today
reference was made by Shri Venkatasu-
baiah. Shri Reddy and other friends to the
backward regions in the State, particularly
to Rayaluseema, presumably because most
of them come from Rayalaseema. Bt
slowly as other friend also speak. you will
find that even in the so called forward
areas of Andhra Pradesh, there are back-
ward pochets.

PROF. MADHU DANDAVATE (Raja-
pur): What is he indicating? Because they
have come from that area, that is a back-
ward urea?

SHRI K. C. PANT: The fact that there
are regional imbulances was accepted by
friends from Andh- ulso.  All of them
were very keen that all the backward re-
gions should be developed. 1 do not re-
cull one member from Andhra who had
at any stage stated that Telengana is not
a backward region and should not be
given assistance to develop. T do not re-
call one friend from Telengana who
claimed that Telengana was the only back-
ward region in Andhra. There were other
areas which also needed special assistance
for development. Therefore, these were
the basic., common areas of agreement. We
tried to go into the areas of agreement,
to identify the points of difference ard
slowly to evolve some kind of agreement
on that basis.

One of the points which agitated the
minds of people in Andhra Pradesh has
becn the preference given to  Telengana
people in the matter of public service
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have said—I think it was Shri Mishra who
has gone out and some others; I think
Shri Madhu Limaye was about to say it—
that by localising services, you are creat-
ing barriers and perhaps extending the
principle of the Mulki Rules to other

wrcus.

The point is we are not writing on a clean
slate. This is a problem all over the coun-
try. People do want employment near
their own houses or near their own homes
to the extent possible. Particularly when
we think of low-paid services, certainly all
over the country people want that they
get employment near their homes; they
want to avoid two establishments if possi-
ble. 1 would say that even today, if one
went into the position of low-paid emplo-
yees anywhere in the country, any district,
you would find that most of them
are probably from that district or from

that area. This is a matter of fact any-
where, and I think by administrative
arrangements, practices, procedures, this

problem could be taken care of formally.
In the public sector undertakings. as the
House knows, there is always a demand
that the local people should get employ-
ment. and for posts below a pay of
Rs. 500 the local people are given some
preference.  All these things can be done
administratively, but here, we were faced
with a situation in which in the past cer-
tain preferences had been given and peo-
ple had become accustomed to a cerlain
kind of reservation. Today, you may say
“why you have continued this and you
should have done away with this.” It is
simply not possible because we are not
writing on a clean slate. And, therefore,
we had to take into account the realities
of the history of Andhra Pradesh and the
manner in which the prefercnces for public
services had grown and the fact that even
today the people there wanted this to con-
tinne. What we have done here is that
instead of preferences being applicable
only to the people in Telangana, the same
kind of preferences are being made appli-
cable all over. In other words, therc is
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no discrimination in any part of the State,
in any district, in any division. There will
be no discrimination nmow, and we hope
this will create a climate of understanding
and harmony that is necessary. This is
the background against which the provi-
sions in relation to the public services have
been included in the Bill,

Sir. 1 would also like the House to know
that in Andhra Pradesh, arrangements for
district-level recruitment for certain cate-
gories of posts have been earlier instituted,
and the people and the administration
were familiar with  the implications of
these arrangements. In other words, this
is not something which we have introduc-
ed with which the people there are com-
pletely unfamiliar. This has been going
on in one form or another. T think
Mr. Naravana Rao referred to the fact
that what we are doing is to give legal
cover to the existing practice. ‘That is
what it really comes to.

Here. 1 would refer to another aspect
which came out in the speeches of some
hon. friends and that is, that we arc creat-
ing watertight compartments: that is not
so. In fact, if they study the elaboration
of the six-point formula, this has been spelt
out. The reservation will not be 100 per
cent at any level. Even in Class IV posts
the reservation will be R0 per cent. and
for the 20 per cent, people can come from
anywhere and compete for these posts.
Similarly. for the pazetted posts, preference
for the local candidates would be confined
to 60 per cent only. and for the 40 per
cent, people can come from anywhere and
compete on an equal basis. So. mobility
has not been excluded, and this is an impor-
tant point on which there was agreement
among the leaders of Andh-n and Telan-
gana. Among the gazetted pusis. it is mot
as if all the gazetted posts are covered by
preferences, Tt is only three gazetted posts
which are covered by the preferences, and
these are. Assistant Civil Surgeons, Junior
Engineers and Tahsildars. These are the
only three posts which are covered. T
would like the House to understand this
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because they should not run away with
the impression that the whole thing has
been done in a manner which will create
watertight compartments which it does not
do. Regionalisation of services which has
been done is again something which has
been done in Andhra Pradesh earlier also.
This will ensure certain promotion bene-
fits or preferences on a regional basis.
Transfers from one district to  another,
from one division to another are also possi-
ble. in public interest or exigencies of
public administration. This is again some-
thing which has been agreed to by the
leaders of Andhra and Telangana.
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Then, there are educational facilities.
Everywhere the demand for new universi-
ties is growing. One has to understand it
here in a particular background. In Andhra

Pradesh there are three universities, one
euch in  Rayalaseema, Telangana and
Andhra. But there are certain restrictions

prevalent today. namely, preferences on
the basis of the local people in the matter
of admission to Government colleges.
The idea now is that these restrictions
should be uniform. The other idea is that
there should be a Central University im
Hyderabad. Apart from other things,
Hyderabad is a cosmopolitan city. WNot
only people from Andhra. Telangana and
Rayalaseema live there. but people from
other States also live there, many of them
working in public sector undertakings.
Even otherwise it is a city of culture: it is
one of our great cities and it attracts peo-
ple from all over the country. Tt is per-
haps good that it should develop to its
maximum capacity and this will be possi-
ble if a Central University is provided for
education of the people coming from all
over the country. This was one of the
strong arguments and reasons in favour of
putting up a Central University there. Tt
is our hope that this Central University
will be a focus for national integration in
that part of the country and for the inte-
gration of the various parts of the State.

With regard to the guestion of develop-
ment, T should like to assure hon. friends
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that the development of the backward re-
gions of Andhra Pradesh is according to
the Central Government one of the neces-
sities of the situation; it has to be done
and we recognise it. In fact the first of
the six point formula refers to this mat-

ter. Attempts which lhave so far been
made to develop the backwurd regions
whether through the Rayalaseema Deve-

lopment Board or Telangana  Regional
Committee, have not given full satisfaction.
But | should say that no development
board anywhere in the country has given
full satisfaction. There are backward re-
gions in all parts of the country and one
has to recognise this fact that ultimately
whether it is employment or development
of the backward regions, backward areas
in Andhra Pradesh will also get over their
problems to the extent that India can grow
und develop and create resources that are
required for the development of the back-
ward regions.

In our discussions we did feel that addi-
tional resources would have to be given
from the Centre for the development of
the backward regions and that a planning
board will have to be created for the
whole State and under it development
committees for each of the backward re-
gions. We have accepted this. Work is
going on, on this. For specific backward
regions, assistance would be earmarked,
that means special  Central assistance
and it cannot be diverted by the State for
any other purpose; it would have to be
spent for the purpose in view in the back-
ward regions. Backward regions would
need to be identified. We went into the
problem during our discussions and we felt
that it was not possible straightaway to
identify backward regions. The Planning
Commission will have to be involved and
certain criteria would have to be applied.
Tt is not enough to say that Telengana is
a backward area or Ravalaseema is a back-
wardl area. There are pockets in the Circars
which are also hackward. There is no
reason why they should also not be assist-
«<d in a special manner when we are assist-
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ing the whole State. These ure the pro-
visions that are there in the six-point for-
mula and as 1 said, the Centre und the
State will now strive to give effect to
them.

The last point I want to touch upon is
with regard to the possibility of repercus-
sions, of which Joshiji spoke. He had re-
percussions of one kind in  view., He
completely ignored the fact that if there
was bifurcation in Andhra Pradesh, there
could possibly be repercussions of another
kind also. It could have triggered off
similar demands in different parts of the
country and other States could also huve
become cmbroiled in the same kind of
agitations, demands and counter-demands
for bifurcation. At & time when all our
energies are to be devoted to getting over
our immediate economic or social prob-
lems, whether it would be a wise thing to
allow many States to gel embroiled in dis-
putes of this kind is a point to ponder
over. [ personally think this is not the
time when our energies should be diverted
from the main task of ccomomic growth
and development. Then, if something has
got to be done which is right and which
is in the interests of the people of Andhra
Pradesh and the country, regardless of the
repercussions, Government has to go ahead
with it. It is in that spirit that these pro-
visions have been made in the Bill and it
is in that spirit that we have come today
before the House.

Tt is very gratifying for me to be given
this chance to speak on this Bill. T wus
at one stage deeply immersed in it. When
I recall, as Shri Venkatasubbaiah did, the
kind of violsnce which was prevalent in
Andhra Pradesh not so long ago. the
kind of daily information we got of firing,
shooting, trains being burnt. people not
being allowed to move aboul etc.. it is al-
most a miracle today that we are standing
here with this Bill, after the leaders of
Andhra and Telengana had agreed to a
formula for continuing the State as an inte-
grated State, that President's rule has end-
ed. that a new popular Government has
taken over in the State and today we can
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look forward with some hope and confi-
dence 1o the proper implementation of the
siv-point formula, so that the State can be
kept topether. 1 would be failing in my
duty if I do not express my thanks to the
Governor. the  officers.  Mr. Sarin and
Mr. Rao, Mr. Sarin in particular with whom
I was in touch, for the splendid job that
they did in a very critical time. 1 would
express myv pratification at the wide wel-
come that this formula has received here

and the overwhelming support which
it has received in the State. It is
no use Mr. Reddy saying that this

wus supported by Congress, leaders when he
also stands up and supports the same. This
is an indication of the sweep of support
from him, from the CPIM) friends and
others. This is the time for us to convey
our best wishes to the State of Andhra
Pridesh and 1 can assure them that the
Centre would continue in every possible
way to help the State to  get over the
problems und difficulties that may still re-
main after this Bill is passed.

SHRT H. M. PATEL (Dhandhuka):
Mr. Chairman. Sir. 1 realise why this
amending Bill is necessary, but T am not
at all certuin about the future of the six-
point formel. which has been arrived at,
which the Government of Andhruy Pradesh
propose to give effect to, and to enable
them to do which this Bill has been brought
forward. What I am afraid of is the reper-
cussions of the arrangements which this
Bill provides for upon the conditions in
other States.

Upto now, we have had linguistic States;
now we are proceeding to have virtually
districtwise arrangements; worse, we are
virtually having employment reserved for
the people bclonging to a district. The
definition of words like “local” have not
vet been made clear. It is difficult to see
what the difference is between the expres-
sions “local” and “mulki”. For all practi-
cal purposes they will mean the same thing.

The Constitution has provided that an
Indiun may move from one part of the
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country to unother and be eligible for
employment, for pursuing business, in any
part of the country. Now that is going
to be replaced by saying that employment
in euach district will be open only to the
residents of that district. It may be that
this may not be something which other
Stutes may welcome, but, as has happened
before. it may happen again and they may
follow suit. This particular point in the
six-point formula is a potentially dangerous
point that has been agreed upon.

27, 1895 (SAKA)

1 can only hope that the Andhra Pradesh
Government will find it possible to work
this arrangement in practice. My fear is
that it is going to creale precisely the same
difficulties because of which troubles arose
before under the five-point formula. There
is very little difference beiween what was
previously provided and what is now pro-
vided. The dice still seems to be loaded
against the Andhra  Pradesh  area, as
against the Telengana aren. 1 would not
be surprised if the residents of the Andhra
Pradesh districts find that they are debarred
from many things to which they were
entitled to before.

The definition of “backward areas” has
not been indicated and, therefore, it is
difficult to say precisely how that provi-
sion will work. There is an apprehen-
sion that Hyderabad and  surrounding
areas would probably receive by far a
major share of the developmental funds
as compared to the other areas, which
also stand in need of such development.

In other words, this agreement which
has made possible the reinstitution of a
representative  Government  in Andhra

Pradesh may be welcome from that point
of view that it has at any rate led to the
termination of President’s Rule and has
brought in once again a democratic gov-
ernment formed by the representatives of
that State. From that point of view, we
may welcome the evolution of this for-
mula, But this formula from all other
points of view seems to me to be full of
potential dangers mot only to Andhra
Pradesh but also to the rest of India.
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In Andhra Pradesh, T think, there
is every apprehension that it may not
work however optimistically one may

view the situation today, however opti-
mistically the case for the six-point for-
mula has been presented by the Govern-
ment. A very large section of people in
Andhra Pradesh remain dissatisfied. They
are only waiting for a suitable opportunity
to come out, once again, in protest apainst
what has been arranged today.

1 can, therefore, only sound this note of
warning that these are the two provisions,
special arrangements for backward areas
and district-wise restrictions of employ-
ment, which are likely to create many
difficulties hereafter. The administrative
tribunal is a device which to my mind is
not at all an unsatisfactory device. But it has
never been worked in this country before.
Therefore, one can only hope that it will
be worked in the spirit i@ which it has
been designed to work it.

I do not wish to say more except to
express the hope that effective as the six-
point formula is from many points of
view, it will be possible to work it, to bring
to an end the dispute and that it will help
in making possible the working of a demo-
cratic Government in Andhra Pradesh.

1 have pointed out the dangers that lie in
this whole arrangement. Nevertheless, one
hopes that it will work.

w. ow. T tEet (TAemmETe) -
Fumia @, gAR AFEE RO AT
HTAT MU T AEEH B OAOE

this is a very bad day.
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SHRI K. NARAYANA RAO: What
ubout border disputes? Please rationally
explain them.
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SHRI B. V. NAIK: Opinion poll does
not give hundred per cent opinion. Only
a small section gives the opinion poll.

SHRI P. NARASIMHA REDDY (Chit-
toor): At a time when this August House
as well as the Central Government are
making historic efforts to maintain the in-
tegrity of the State of Andhra Pradesh in
a proper and conducive atmosphere, it is
regretiable that some friends on the other
side had chosen to make some out-of-the-
place remarks. T am sorry to say that Shri
Easwara Reddy had said that in the State
Cabinet that had been inducted into power

DECEMBER 18,
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ufter the lifting of President’s rule, several
separatists had been accommodated. Friends
from that party or friends like him still
think in terms of discriminating between
separatism und integration. 1 do not know
what sort of moral support they can lend
to this effort at integration of the State. |
would very much reguest that just as the
Central Government leaders as well as the
State Government leaders and Shri Vengal
Ruao have risen rightly above such’ petty
considerations in an effort to carry every-
body and every purty uand large sections
of the people onwards to the goal of a
fully integrated State of Andhra Pradesh.
it behaves everybody. and it behaves every
part and etvery person to lend his moral
and material support and co-oper:te in
every way to make a success of the effort
that we have cmbarked upon.

288

1 would like to share my apprehensions
along with my friend Shri Naravana Ruo
regarding the exact clauses that have been
incorporated in the Bill. When this ut-
tempt at an integrated State was being
made. in fact, I was wondering why resort
was not had to clause 2 of article 371
which is applicable in respect of Muha-
rashtra to which State large chunks of the
Telengana territory had  acceded along
with Andhra Pradesh. That clause and
the provisions thereof would have sufficed
to implement the intended purpose covered
by the six-point formula. In fact, T hoped
that while deleting clause 1 of article 371,
we could have expanded clause 2 of that
article to include Andhra  Pradesh and
make some similar arrangements for deve-
lopment committees, for educational oppor-
tunities and for employment opportunities.
the three exact requirements which we are
seeking to provide for in this amending
Bill. That would have sufficed. But ins-
tead of that, we are now going in for a
fresh complication in the form of the
administrative tribunal.

My hon. friend Shri Narayana Rao. the
legal expert that he is. had amplified and
made explicit the legal pitfalls that were
inherent in this sort of provision. As he
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has already pointed out, this administrative
tribunal to which Government are scehing
‘to give exclusive jurisdiction, and excluding
the jurisdiction of the High Court, may
also imd us into another legal pitfall. In
fact, it may again be declared wlira virex
the Censtitwion.  That  danger  is very
much there. It is not too late for the
Home Minister to give thought to this
matter and to do away with that sort of
provision.

I support another point also which was
made by my hon. friend Shri Narayana
Rao.

Once vou go in for this udministrative
tribunal and make its awards or findings
binding and final on the State authoriiy
and evervbody else. you cannot at the same
time confer the confirming authority or dis-
cretionary authority again on the Stule
Government to intervene to  set aside or
amend the awards of the administrative
tribvnal, in which case again we may land
ourselves into a legal mess or a legal com-
plication.  This sort of complication we
should not land ourselves into. As Mr Punt
had explained in detail, it was the legal
battles that were fought in the vurious
courts that had kept the wounds open in
the State and the sores of separatism open
in the State and had been leading time
and again to agitations in one region or
the other.

In fact, I appeal to the Home Minister
to give his thought to this and plug this
loophole evident in the Bill so that we may
make a success of this experiment. Given
the goodwill, given the moral and material
support of the Central leaders, of which
ample evidence has been shown by the
Prime Minister and other leaders of the
Central Government, accelerated develop-
ment of the backward regions of the State
is possible. Thus we can overcome the
crisis and avert the calamity of agitation
in any of these regions. Without that
massive effort, without that active support.
without that initiative from the Govern-
ment at the Centre. 1 am doubtful very

AGRAHAYANA 27,
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much whether this sort of constitutional
amendment or the repeal of the Mulki
Rules will, by themselves, serve uny pur-
pose or prevent agitations of the type we
have seen in the past recurring. The issuc
is essentially and basically linked with the
lack of development, poverty and unero-
ployment rampant more than any other
State in this State of Andhra Pradesh.

1895 (S4KA)

SHRI KARTIK ORAON (Lohardaga) :
Mr. Chairman, Sir, thank you very much
for this opportunity given to-me. The six-
point formula is a bold decision taken by
the Government to bring about harmony
in the variows States. T would like to tell
the Home Minister that this should not be
confined only to Andhra and Telengana.
This should be a model formula for the
entire country, because [ am sure, the
Minister and others, all of us are aware
that there exist many Telenganas all over
the country in almost all the States. parti-
cularly where the tribals predominunily
live. They have been subjected to serious
cxploitations. How has this situation come
about? This has come out of exploita-
tion. Let us accept this fact. There is no
denying it. This only establishes the fuct
that exploitation does not recognise reli-
eion, does not recognise language either.

Therefore, 1 would say that when we
are trying to apply this 6-point formula, we
should apply it to wherever there is re-
gional imbalance in the country.

In this connection, let us also try to be
uniform. These Mulki Rules cover 16 dis-
tricts. out of which 5 districts were Marathi-
speaking, 3 were Kannada-speaking and 8
were Telugu-speaking. We are  making
provision for 8 districts alone which, for-

tunately or  unfortunately, fall within
Andhra. But what about the Kannada-
and Marathi-speaking  districts?  So on

this basis, we should try and see that this
is uniformly applicable everywhere.

I would like to invite your attention to
a very secrious regional imbalance existing
between Bihar and backward regions of
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Chota Nugpur and Santhal Parganas. We
have exactly the same regional develop-
ment board there, on the same lines as you
propose to have in Telengana. There we
have got the Chota Nagpur-Santhal
Parganas Autonomous Development Autho-
rity. But that Authority has no authority.
It hias no funds; it cannot function. The
State Government of Bihar are so negli-
gent that even after sanctioning Rs. 50
lakhs as a nucleus fund for the Authority
for the development of that part, they are
going back on their decisions.

MR. CHAIRMAN :
Andhra.

SHRI KARTIK ORAON:  The Prime
Minister has kindly intervened so many
times. On the 2nd October, 1972 at
Ranchi, the Prime Minister had categori-
cally told Chief Minister Kedar Pandey
that if there were any lacunae in the Act,
he must see that they were suitably amend-
ed with a view to furthering the cause of
developmental works  in those backward
arcies,

We are discussing

MR. CHAIRMAN: T think he should
utilise the short time available to him to
speak ubout Andhra and not about Bihar,
Orissa and other Stales.

SHRI KARTIK ORAON : It is a national
issue and not a political one. This does
not pertain to Andhra ulone.  This should
be applicable wherever there is exploita-
tion.

MR. CHAIRMAN :
minutes.

He
Let him conclude.

has only 2

SHRI KARTIK ORAON : Lastly 1 again
submit that this six-point formula should
be applicable uniformly  throughout the
country wherever there is exploitation and
regional imbalance. I would like to request
the Home Minister to twist the arms of
any State Government which s found
wanting in trying to look after the interests
of the backward areas in that State.
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SHRI UMA SHANKAR DIKSHIT ; My
work has been made light by the informed
speech which my colleague Shri K. C. Pant
delivered, covering a wide range of issues
which were discussed carlier in the day in
this House. I shall, therefore. try to spend
the valuable time of the House only over
certain matters of  substantial importance
which should really give the correct pers-
pective ang also explain to the hon. Mem-
bers the basic and convincing reasons why
this legislation has been undertaken.
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Before entering into that  field, I shall
refer briefly to the technical points which
have been raised firstly by my friend Shri
Shvamnandan Mishra and other fricnds in
this House on the other side who have
raised the constitutional issues. They have
said that this uffects the fundamental vights
of the citizens of India and, therefore, Shri
Shyamnandan Mishra requested the Chair
not to ullow this Constitutionul (Amend-
ment) Bill to proceed. But he himself ans-
wered this guestion very effectively and com-
pletely in my opinion. He suid, “Probubly
v are going 10 oash me o dgitive this
isstic in the competent  courts of  law™.
He has correetly understood the situaticn,
It is not that the constitwtional  points
which can be finally decided by tie High
Courts and Supreme Court cun be settled
here by a ruling of the Chair. There is
also behind  this guestion anoiher unior-
tunate misunderstandine of the wery nature
uf this amendment. 1ot us undersiand “the
meaning of the Mulkt Rules. If it is wac-
cepted that Mulki Rules provid: [or ¢em-
ployment and © educational — opportunities
only to those who were defincd as Mulks,
if they did not abridee the fundamental
rights, the provisions of the six-point for-
mula do not abridge them at all. To the
evtent you may say  nationally  that  the
right of those people of Andhra  Pradesh
who want to go to different States and
get their pames carolled in sarious em-
ployment exchanues are adversely atiected.
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this is a very imaginary objection, an im-
aginary abridgment of their rights. As
explained by Pantji, probably the House
is aware that informully inswructions have
been issued and circular sent to publiz
sector undertakings suggesting that at the
lower level. upto a salary  range of
Ks. 500 and below. prefercnce should be
ziven in employment to the local citizens,
whao live in the neighbourhood. There are
insianges where sometimes right up to the
1.DCs or peons or cooks, employees are
imported from other States. As Panig ex-
plained, it is not that all employments will
be. restricted to locals only. All gazetted
poets above Assistunt Surgeons, [ehsildars
and JTunior Engineers will be open to any
citizen of India. There is & problem which
has 1o be solved und therefore. the con-
slitutional objection that has been raised
in my opinion holds no water at all. Tt
is surprising that when actually the funda-
mental rights are being enlarged. when
there will be less restriction on the people
from outside Telengana region, to say that
their fundamental rights are being abridg-
a logic which is very  difficalt o
understand.

[T

I would request the House to understand
the basic problem of Andhra Pradesh,
We have to understund why in the first
inslance there -was such o wide-ranging
agitetion on “the Telengana  side and an
cqually wide-ranging agitation on the side
of the Andhra region. Is it becawse either
side really swanted separation ? 11 this is
the apinion of amy hon. Member, he has
compietely missed the understanding of the
sination. As 1 have said- in Hyderabad
mystif without being contradicted. there
are really mo separatists in Andhra Pra-
desh, There -are only angry neople, people
whe are dissatislied with the munner in
whici the earlier arrangements worked.,

Tine, for instance. the people of Telen-
eani. Originally. they were  reluctant to
join the Andhra. Pradesh.” Then  Vishal
Andsra became an emotional question for
all- Telupu-speaking® people.- The  entire
arca ‘was chiarged with that emotion and
the Telugu people separated from Madras.

AGRAHAYANA 27, 1895
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Why was it done ? It was not for a johe.
There were certain misgivings in the minds
of the pcople of Telengana, but the lea-
ders from the Andhra region went out of
their way to persuade the Telengona lea-
ders to have a united Andhra. assuring
them good treatment. honest  lrealment
and satisfactory conditions. That is why
the Telenguna pecple joined Andhra Pra-
desh.

(3AKA) 298

But, in the course of subsewuent history,
the Telenginu people felt that they <were
not getting o fair deal. their ¢mployment
s were not adegnate and even

girls were not getting  proper admission,
particulurly in engincering  and  medical
colleges. So. they were dissatisfied. Another
important reason was, and still is, 1o some
extent. that all the Government employees,
not only non-Gazetted Officers but even
Gazetted  officers. without exception have
had 1o go through a period of grave un-
certainty and they do  not know their
future.

I was told by a high-placed Velengana
officer during my  lust but  one visit to
Hyderabad that there were o Tew thousand
cases which were undecided. Those cases
had come up al various stages in various
forums. before u high-powered cammittee,
another local commijitee. before the High
Court and the Supreme Courl, So. o large
number of emplovees did nuot Znow about
their seniority. which wus being consiantly
changed: ihev did not know when they
will et promotion. The couits were also
giving different judgments. | am not im-
puting  any  motives: naturally  they  were
intercsted in giving a correct interpreta-
tion of the luw, of the Mulki rules. What
was the result ? Every time the judgment
of the High Court or the Supreme Court
sparked u new agitation. Why ? The Andhra
people were hot mad. They zertainly rea-
lised their future would -be unc2riuing they
did not know who will remain senior aad
who will get ‘promotion. So. they were
dissatisfied. More than all this, there was
another reason. 1 am saying this with a
certain amount of authority.. based on.my
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knowledge of the affairs of Andhra Pradesh
and Telengana, which I derived from a
large number of meetings with i responsi-
ble cross-section of the people in both
regions. The main reason for the present
situation is that  they were  dissatisfied
over the measure of ecomomic develop-
ment. social development, cducatioral op-
portunities and cmployment opportunitics.

The five-point formula would have work-
ed but for the fuct that the people in the
Andhra region felt hurt, We must admit it
as a fact that their  susceptibilities were
hurt. They were told, and they accepied
this, that under the five-point Tormula
their position in their own capital would
be tantamount to or near to sccond grade
citizens. MNaturally. they reacted.  There-
fore, all that they wunted was that the ir-
ritants should be removed. When we had
discussions with the responsibic leaders of
the Andhri region wt the middle stage und
final stuge whut they said was “remove
the irritants”. They did not want to have
another separate State. Their leaders had
given their lives and they had worked, for
this consummation of one Telugu-speaking
State. After that. they  certainly dill not
want that two States should come out of
that integrated State.

What does this legislation that is before
the House seek to do? It does exactly
seek to solve  those two problems. On
the one side, it offers and assures larger
employment opportunities, larger seats in
educational institutions and, on the other
side, it also removes the causes of irrita-
tion. Therefore, the basic reascns have
been substantially  removed by the Six-
Point Formula which this amending Bill
really trics 1o give shape.

Now, Prof. Dandavate was trying to ex-
plai nto us that it is possible for people
speaking the same language to te in more
than one State. It is obvious, There is
no difficulty about that. But here is a
State which with difficulty has united itself
and which has been trying desperately to
work and see a way out. Are you going
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lo throw them into uncertainty, into sus-
pense, into rebellion again?  Would
Prof. Dandavate like, for instance
Marathwada 1o be sepurated ?  If a
seperate State  starts w0 work, 1 Dy
tell you, with a certain knowledye
of human affairs that it will also open the
Pandora’s box. They will star* asking
for two States to come back again. If
they cannot get from Mysore and in fact,
it is not umlikely that about both the
parts of Hyderubad, Nizum's Jominions,
which are joined with Mysore, now
called Kurnataka, the Muharashtra State
would very likely raise the quest'on again.
Why do you want this? 1 am afraid, the
seriousness of the problem has not been
fully appreciated by our frierts whese
motives 1 do not doubt and T have res-
rect for their anxiety to score a point
over the Treasury Benches. Tle point
that he mude was too obvious fir an hon.
Member of his status and his reputatiom
10 raise it.

Now. Shri Rameshwar Rao suid that we
should not pass this amending Bill at all
ut this time and that we should work the
Six-Point Formula for a period of six
months or one year. It is a very innocent
sort of suggestion. In fact. it srems verv
plausible. But how can you work the
Six-Point Formula? From one end to the
other, it is based on the need for legal
change, constitutional change. I may take
the House into confidence on «ne aspect
of the discussions that were held over a
long period. On the Andhra ride, they
wanted that various facilities and conces-
sions that were being enjoyed by the
Telengana people should be cominued but
that these should not have anv legal or
constitutional sanction. That is what they
said. They were in favour of the reason-
able concessions to the Telgana people.
There is hardly a person whom 1 have
met who has not said that. Even Dr.
Chenna Reddy, for instance, who has
not fully accepted it, is also not, in my
opinion, opposed to it. Everybody said

that. It is because they really honestly,
did not want another period of vncer-
tainty.
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In my opinion, therefore, if we could
work the Formula without this Rill, cer-
tainty, 1 would like to do that. There is
no difference beiween him and us  But,
I am afraid, he has not given thought to
the subject at all. He is a highly intelli-
gent person. I have regard for his intel-
lectual attainment.  He shouwld have ap-
plied his mind to the simple guestion of
how the Six-Point Formula could be work-
ed successfully tor a period of six months
or a year so that, after that, if a trial is
satisfactorily completed, we conld  take
up this Constitution Amendment Bill. This
is un absurd proposition which the House
should reject.

Mishraji ashed how is it that people
vho  huave  been fighting  like this  for
months will swddenly, one fine morning,
try to be near each other T cannot under-
stund this. He should really kave been
happy. I am afraid, he has never met
them, mor has he allowed anybody else
to see them. Otherwise, he would not
kave put this question. They have gone
through a period of agony and day by
cay they have looked wup to the future
with hope. As time passed and us we did
our help, both the regions are now com-
ing nearer. This has not come about sud-
denly; it has come after a long time—this
six-point formula. You can ask Mr. Pant.
I had a light work on this exccpt for one
or two crucial occasions. Tt is he who is
the architect of the formula. You can
ask him, how much time it has takenm,
how many people he had met. It has
oot sprung up suddenly from somewhere
and then we are afraid that the people
will again be at logperheads with each
other; that is not the propositicn that we
are placing before you,

The bon. members from CPI and CPM
Lave actually welcomed this, and they
have used their own language for it. The
only grouse that they have expressed
against this legislation is that we are try-
ing to take all the credit for it. Nothing
can be farther from truth than this. I
tuke this opportunity to invite him and the
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other members of the House to share this

27, 1895 (SAKA)

credil. Mr. Limaye is raising his  hunds
in a negative fashion. . .

SHRI B. N. REDDY : We we not
afraid that you are takinz the credit.  As

a ruler, you should have avoided the
toody process which the Telupu people
hive undergone. It is due 1o your wrong
and  opportunistic policy that, after a
bloody process, after a shameful process,
this has come.

SHRI UMA SHANKAR DIKSHIT :
I do not know why he is  spoiling un
excellent speech he made earlier. He had
virtually compromised himself. T say this
here for all to know that the members of
the CPI have solidly and consistently stood
by the principle of integration of Andhra
Pradesh.  We do  not gradge giving the
credit where the credit is due. There were
cthers who were trying to be on both the
sides. Mr. Mishra wus opposing this Bill.
What  has his own party done 7 The
stalwurts of his party were supporting
integration. In fact, that party came near
the breaking point on this issue, whether
Andhra Pradesh should be d'vided or
integrated. [ do not know to which sec-
tion he belonged. But 1 know enough
about it to say that his own party men.
the important men, have publicly and pri-
vilely tuken this stund that they are for
aa integrated State.

st T s W (Fw) : wp I
T w1 o g S

sit I g ffterer : 3T A oA T AR
AT FrataE any gie A1 g 'Eg ==
anrep off Tt witER wit Iw 91 e At
afean atgo 1 aty T @z A7 o 7w
g Taor = atrd & aer site ghit oo
d steazat w0 ghft ofr wiaer & 7
T & oF Ted S @E 1 aE at
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17.00 hrs.

My friend, Shri H. M. Patel, although
in his own language expressed certain mis-
givings, he said at the end that he is for
the Bill and he suid, "My hope is that the
provisions contained in the Bill will be
worked successfully’ and if thi happens,
he said, he would be happy That s
inother way of his saying, ‘I =upport the
Rill.”

One important point T want to make.
This question directly and prinarily re-
liles to the  people of  Andhra Pradesh
and, therefore, all the hon. Members hail-
ing from Andhra Pradesh, wheher it be
Toleungana or Andhra, whichever side it
may be. except with the brilliant exceplion
of Mr. S. B. Giri who has buen articu-
luting himself in & rather peculicr way of
standing up and sitting down all the time
vnd finally he said certain  things also,
but except for that gentleman, not one
Member from  Andhra Pradesk,  either
from Telanguna or Andhra. not only ap-
proved the Bill but they have solidly lent
their support o this  Bill. Therefore, 1
must express on behalf of the Govern-
ment and mysef  my greaifulness for the
~upport that the House has rciven and
even those members who have vpposed the
Hill, have opposed it in a langeage which
thould not really come to mear opposi-
tion. It is a kind of that thev have ob-
served the rule amd carried ont their duty
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us a member of the Opposition. Neverthe-
less, there has bardly been anything like

serious opposition to the Bill before the
House.
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SHRI VIKRAM MAHAJAN

(Kan-
gra) : Shadow-boxing.

SHRI UMA SHANKAR DIKSHIT :
Mr. Giri referred to Adalar ka Jugada.

URTET & WAF | A 9w o Fn, dvee
ARTT F WA w4 IR &1 emEd ®
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With these words, [ am commending
this Bill for the unanimous ac:sptance of
the House.

MR. DEPUTY SPEAKER: Although
we have discussed both thesz Bills to-
gether, they will be put to vole separately.

17.05 hrs.
MR, SPEAKER in the Chair)

MR. SPEAKER : Order please. There
are two amendements moved by Shri S.
B. Giri. The first one is for circalation of
the Bili for cliciting opinion thereon. A
simple mujority is enough for these amend-
ments.

Now I will put the first awpendment
moved by Shri 5. B. Giri to the vote of
the Heuse,

Amern] wemt Noo 1 owes pii anmed negatived.

MR. SPEAKER : The secon?! amend-
ment &v Mr. S. B. Giri is for reference
et the Bill to a Joint Committe~.

W wy Tomd . vy mEiEe. et
g %A # A W 7

AT WEIGT AT W A T § A
by | ]

I wili now put the second amendment
moved by Mr. S. B. Giri for reference of

the BI" to a Joint to the vole of the
House.

Aot Noo2 owas pat ond witived,
MR. SPEAKER : Now the qestion is:

“That the Bill further to amend’ the
Constitution of India be

taken into
consideration,”
Lei the Lobbies be cleared.
The Lok Subha divided -
Division No. 19] [17.15 hrs.

AYES

Achal Singh. Shri
Agu, Shri Syed Ahmed
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Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A,
Alagesun, Shri O. V,
Ambesh, Shri

Ankineedu Shri Maganti
Ansari. Shri Ziaur Rahman
Appalanaidu, Strj

Arvind Netam, Shri
.-\uﬂiﬁ, Dr. Henry
Awdhesh Chandra Singh, Shri
Aziz Imam, Shri
Babunath Singh. Shri
Banamali Babu, Shri
Banerji Shrimati Mukul
Barman, Shri R. N.
Barua, Shri Bedabrata
Basappa, Shri K.
Basumatari. Shri D.
Besra, Shri 8. C.

Bhagat, Shri B. R.
Bhagat, Shri H. K. L.

Bhargava, Shri Basheshwar Wath.,

Bhatia, Shri Raghunandan La!
Bhattacharyyia, Shri Chapalendu
Bhuvarahan, Shri G.
Bist. Shri Narcndra Singh
Brahmanandji. Shri Saami
Brij Raj Singh-Kotah, Shri
Chakleshwar Singh, Shri
Chandrakar, Shri Chandulal
Chaturvedi, Shri Rohan Lal
Chaudhary. Shri Nitiraj Singh
Chavan, Shri Yeshwantrao
Chawla. Shri Amar Nath
Chhotey Lal, Shri
Chhurten Lal, Shri
Chikkalinguiuh. Shri K.
Choudhury. Shri Moinul Hague
Duga, Shri M. C.
Dalbir Singh, Shri
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Dalip Singh, Shri

Damani, Shri S. R.
Darabara Singh, Shri

Das, Shri Dharnidhar
Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K
Deb, Shri Dasaratha

Deo, Shri S. N. Singh
Desai, Shri D. D.
Deshmukh, Shri K. G,
Dhamankar, Shri
Dhuaramgaj Singh, Shri
Dharia, Shri Mohan
Dhusia, Shri Anant Prasad
Dinesh Singh. Shri

Dixit, Shri G. C.

Dixit, Shri Jagdish Chandra
Doda, Shri Hiralal

Dube, Shri J. P.

Dumada, Shri L. K.

Dutta, Shri Biren

Dwivedi, Shri Nageshwar
Engti, Shri Biren

Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Garcha, Shri Devinder Singh
Gautam, Shri C. D.

Gavit, Shri T. H.

Ghosh, Shri P. K.

Gill, Shri Mohinder Singh
Giri, Shri V. Shanker
Godara, Shri Mani Ram
Gogoi, Shri Tarun

Gohain, Shri C. C.
Gokhale, Shri H. R.

Gopal, Shri K.

Goswami, Shrimati Bibha Ghush
Goswami, Shri Dinesh Chandia
Gotkhinde, Shri Annasaheb
Govind Das, Dr,
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Gowda, Shri Pampan
Hulder, Shri Krishna Chandra
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Kishore Singh, Shri
Huri Singh, Shri

Ishaque, Shri A. K. M.
Jadeja, Shri D. P.
Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Jevalakshmi. Shrimati V.
Jha, Shri Chiranjib
Jitendra Prasad, Shri
Joshi, Shri Popatlal M.
Kadam, Shri J.G.

Kadannappalli, Shri Ramachandran

Kahandole, Shri Z. M.
Kailas, Dr.

Kukodkar, Shri Purshottam
Kukoti, Shri Robin
Kale, Shri
Kamakshaiah, Shri D.
Kamala Prasad, Shri
Kamble, Shri T. D.
Kamla Kumari, Kumari
Kapur, Shri Sat Pul
Karan Singh, Dr.
Kasture, Shri A. S,
Kaul, Shrimati Sheila
Kuvde, Shri B. R.
Kedar Nath Singh, Shri
Khadilkar, Shri R. K.
Kinder Lal, Shri

Kisku, Shri A. K.
Kotoki, Shri Liladhar
Kotrashetti, Shri A. K.
Krishnan, Shri G. Y.
Kulkarni, Shri Raja
Kureel, Shri B. N,
Kushok Bukula, Shri
Lakshmikanthamma, Shrimati T.
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Lumbodar Baliyar, Shri

Luskar, Shri Nihar

Lutfal Haque, Shri

Madhukar, Shri K. M.

Mabhajan, Shri Vikram

Mahajun, Shri Y. S,

Mihats, Shri Debendra Nath

Maulhotra, Shri Inder J.

Mundal, Shri Jagdish Narain

Maundal), Shri Yamuna Prasad

Maursia, Shri B. P.

Mehte, Dr. Jivraj

Mehta, Dr. Mahipatray
Mirdha, Shri Nathu Ram
Mishra. Shri Bibhuti

Mishra, Shri G. S.

Mishra. Shri Jagannath
Mishra. Shri L. N,

Alisru. Shri 5. N.

Maoduk, Shri Bijoy

Maodi. Sbri Shrikishan

Mohammad Tahir, Shri
Mohun Swarup, Shri

Mohsin, Shri F. H.
Mubhammed Khuda Bukhsh, Shri
Mukherjec. Shri Samar

Munsi. Shri Priva Ranjan Das
Murmu, Shri Yogesh Chandra
Murthy. Shri B. §.

Mahata, Shri Amrit

Maik, Shri B. V.

Nanda, Shii G. L.

Oraon, Shri Kartik

Oraon, Shri Tuna

Pahadia, Shri Jagannath

Puainuli, Shri Paripoornanand
Pandey, Shri Damodar
Pandey, Shri Krishna Chandra

Pandey, Shri Narsingh Narain !
Pandey, Shri R. 8.

Pandey, Shri Sudhakar

-
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Pandey, Shri Tarkeshwar
Pandit, Shri S. T.

Pant, Shri K. C.

Paokai Haokip, Shri
Parashar. Prof. Narain Chand
Parikh. Shri Rasiklal
Pratap Singh, Shri
Parthasurathy, Shri P.
Paswan, Shri Ram Bhagat
Patel, Shri Arvind M.
Patel, Shri Natwarlal
Patel, Shri Prabbudas
Patel, Shri Ramubhai
Patil, Shri Anantrao

Patil, Shri C. A.

Patil, Shri E. V. Vikhe
Patil, Shri Krishnarao
Patil, Shri T. A.

Patnaik, Shri Banamali
Patnaik, Shri J. B.

Peje. Shri S. L.

Prabodh Chandra, Shri
Purty. Shri M. §.

Raghu Ramaiah. Shri K.
Rai, Shrimati Sahodrabui
Raj Bhadur, Shri

Rajdeo Singh, Shri

Ram, Shri Tulmohan
Ram Dhun, Shri

Ram Prakash, Shri

Ram Sewak, Ch.

Ram Singh Bhai, Shri
Ram Swarup, Shri

Ramji Ram, Shri
Rumshekhar Prasad Singh, Shri
Rana, Shri M. B.

Rao, Shrimati B. Radhabai A.
Rao, Shri Jagannath

Rao, Dr. K. L.

Ruao Shri K. Narayana
Rao, Shri M. S. Sanjecvi
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Rao. Shri Nageswara
Rao. Shri P. Ankineedu Prasada
Rao. Shri Puttabhi Rama
Rio. Shri Rajagopala
Rathia, Shri Umed Singh
Raut, Shri Bhola

Ravie Shri Vayalar

Ray. Shrimati Maya
Reddi, Shri P. Antony
Reddy, Shri M. Ram Gopal
Reddy. Shri P. Bayapa
Reddy, Shri P. Ganga
Reddy, Shri P. V.
Reddy, Shri Y. Eswara
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy. Shri Bishwanath
Rov, Dr. Saradish

Sadhu Ram, Shri

Sitha Shri Gadadhar
Saini, Shri Mulki Raj
Saksena, Prof. S. L.
Salve, Shri N. K. P.
Samanta. Shri S. C.
Sanghi, Shri N. K.
Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sathe, Shri Vasant

Satish Chandra, Shri
Satpathy, Shri Devendra
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sen, Shri Robin

Sethti, Shri Arju
Sezhiyan, Shri

Shafee, Shri A.

Shafquat Jung, Shri
Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri

DECEMBER 18, 1973

Mulki Rules

(Repeal) B!

Shankar Dev, Shri
Shankaranand, Shri B,
Sharma. Shri A. P.
Sharma, Dr. H. P.
Sharma. Shri Madhoram
Sharma. Shri R. N.
Sharma. Dr. Shankar Dayal
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shustri, Shri Ramavatar
Sher Singh, Prof.

Shinde, Shri Annasaheb P.
Shivnath Singh, Shri
Shukla. Shri B. R.
Siddayya, Shri 5. M.
Siddheshwar Prasad, Shri
Singh. Shri Vishwanath Pratap
Sinha. Shri Dharam Bir
Sinha, Shri Nawal Kishore
Sinha, Shri R. K.

Sohan Lal, Shri T.
Stephen, Shri C. M.
Subramaniam, Shri C.
Subravelu, Shri
Sudarsanam, Shri M.
Surendra Pal Singh, Shri
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tarodekar, Shri V. B.
Tayyab Hussain, Shri
Tewari, Shri Shankar
Thakre, Shri 5. B.
Thakur, Shri Krishnarao
Tiwari, Shri Chandra Bhal Mani
Tiwari, Shri R. G.
Tiwary, Shri D. N.
Tiwary, Shri K. N.

Tombi Singh, Shri N.
Tula Ram, Shri
Unnikrishnan, Shri K. P,
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Vekaria, Shri and by a majority of not less than two
Venkatasubbaiah, Shri P. thirds of the Members present and vot-

ing.
Venkatswamy, Shri G. 18
Verma, Shri Balgovind The motion was adopted.
Verma, Shrj Sukhdeo Prasad Clause 2

Vidyalankar, Shri Amarnath

i K (Amendimemt of Article 371)
Virbhadra Singh, Shri

Yadav. Shri Chandrajit SHRI MADHU LIMAYE: I beg to
Yadav, Shri Karan Singh move :
Yadav. Shri R. P. For clause 2 substitiic—

Yadav, Shri D. P.
“2. For clause (1) of article 371 of
the Constitution, the following shall be

NOES substituted. namely,—
Bade, Shri R, V. ‘(1) Notwithstanding  anything  in
Bhagirath Bhanwar, Shri this Constitution, the President may, by
Chowhan, Shri Bharat Singh order made with respect to the State

of Andhra Pradesh, provide for the con-
Dandavate. Prof. Madhu stitution and  functions of regional
Joshi, Shri Jagannathrao assemblies of the Legislutive Assembly
#*Kader, Shri S. A. of the State, for the modific:nions to be
, . made in the rules of businese of the
Limaye, Stri Madbu Government and in the ru'es of pro-

Mavalankar, Shri P. G. cedure of the Legislative Assembly of
Mishra, Shri Shyamanandan the State and for any special respon-
Muhammed Sheriff, Shri sibility of the Governor in order to

secure the proper functioning of ths

Pandey, Shri Sarjoo regional assemblies’ (10

Pandeya, Dr. Laxminarain
Ramkanwar, Shri L “
Singh, Shri D. N. T A F P A e @l
AT 97 0% AT W FY T g |
MR SPEAKER : The result of the

division is : gitera ot 3 ot v P g9 Tdas

Aves: 299 w2 fraw w74 @ww 0% @ sWA oA

Noes: 14 arr gt aigd wit 98 &
The motion is carried by 2 majority F1 AT WL F 1A g9 A
ek .

of the total membership of the House

“Wrongly voted for Noes.

t The following Members also recorded their votes:—

AYES : Sarvashri Partap Singh Negi, K. D. Malaviva, B. Satyanarayana,
Dattajirao Kadam, Sheopujin Shastri, T. Balakrishniah, S. Radhakrishnan,
Genda Singh, Tha Kiruttinan, B. N. Reddy and, 8. A. Kader.

MNOES : Shri 8. B. Giri.
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MR. SPEAKER : I shall now
amendment No. 10 to clause 2 by Shri
Limaye to the vote of the House. The
question is : F

For Clause 2 substituse—

“2. For clause (1) of article 371 of
the Constitution, the following shall be
substituted, namely,—

‘(1) Nothwithstanding  anything in
this Constitution, the President may, by
order made with respect to the State
of Andhra Pradesh, provide for the con-
stitution and functions of regional assem-
blies of the Legislative Assembly of the
State, for the modifications to be made
in the rules of business of the Govern-
ment and in the rules of procedure of
the Legislative Assembly of the State and
for any special responsibility of the
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[Mr. Speaker]

Governor in order to secure the pro-

per functioning of the regional assemb-
lies.”."(10)

The Lok Subha divided:

Division No. 20] [17.33 hrs.

AYES

Bhagirath Bhanwar, Shri

* Chaturvedi, Shri Rohan Lal
Chowhan, Shri Bharat Singh
Dandavate, Prof. Madhu
Giri, Shri 5. B.
Limaye, Shri Madhu
Mavalankar, Shri P. G.
Ramkanwar, Shri

NOES

Achal Singh, Shri

Aga, Shri Syed Ahmed
Agarwal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.
Alagesan, Shri O. V.
Ambesh, Shri

Ankineedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

Arvind Netam, Shri
Austin, Dr. Henry
Awadhesh Chandra Singh, Shri
Aziz Imam, Shri

Babunath Singh, Shri
Bapamali Babu, Shri
Bancrji, Shrimati Mukul
Barman, Shri R. N.
Barua, Shri Bedabrata
Basappa, Shri K.
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(Repeal) Bill
Basumatari, Shri D.

Besra, Shri S. C.

Bhagat, Shri B. R,

Bhagat, Shri H. K. L.

Bhargava, Shri Basheshwar Nath

Bhatia, Shri Raghunundan Lal

Bhattacharyyia, Shri Chapalendu

Bhuvarahan, Shri G.

Bist, Shri Narendra Singh

Brahmanandji, Shri Swami

Brij Raj Singh-Kotah, Shri

Chakleshwar Singh, Shri

Chandrakar, Shri Chandulal

Chandrashekharappa Veerabasappa,
Shri T. V.

Chaudhary, Shri Nitiraj Singh

Chavan, Shri Yeshwantrao

Chawla, Shri Amar Nath

Chhotey Lal, Shri

Chhutten Lal, Shri

Chikkalingaiah, Shri K.

Choudhary, Shri B. E.

Choudhury Shri Moinul Haque

Daga, Shri M. C.

Dalbir Singh, Shri

Dalip Singh, Shri

Damani, Shri S. R.

Darbara Singh, Shri

Das, Shri Dharnidhar

Dasappa, Shri Tulsidas

Daschowdhury, Shri B. K.

Deb, Shri Dasaratha

Deo, Shri S. M. Singh

Desai, Shri D. D.

Deshmukh, Shri K. G.

Dhamankar, Shri

Dharamgaj Singh, Shri

Dharia, Shri Mohan

Dhusia, Shri Anant Prasad

“Wrongly voted for Ayes.
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Dinesh Singh, Shri
Dixit, Shri G. C.
Dixit, Shri Jagdish Chandra
Dube, Shri J. P.
Dumada, Shri L. K.
Dutta. Shri Biren
Dwivedi, Shri Nageshwar
Fngti. Shri Biren
Linndhi. Shrimati Indira
Cranesh, Shri K. R.
Ganga Devi, Shrimati
Ciarcha, Shri Devinder Singh
Gautam, Shri C. D.
Gavit, Shri T. H.
Genda Singh, Shri
Gill, Shri Mohinder Singh
Giri, Shri V. Shanker
CGodara, Shri Mani Ram
Ciogoi, Shri Tarun
Gohain, Shri C. C.
Gokhale, Shri H. R.
Ciopal, Shri K.

CGoswami, Shri Dinesh Chandra

<Gotkhinde, Shri Annasaheb
Govind Das, Dr.

Gowda. Shri Pampan
Halder, Shri krishna Chandra
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Kishore Singh, Shri
Hari Singh, Shri

Ishaque, Shri A. K. M.
Jadeja. Shri D. P.

Jaffer Sharief, Shri C. K.
Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Jeyalukshmi, Shrimati V.
Jha, Shri Chiranjib
Jitendra Prasad, Shri

Joshi, Shri Popatlal M.
Kadam, Shri Dattajirao

Mulki Rules
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Kadam, Shri J. G.
Kadannappalli, Shri Ramachandran
Kader, Shri 5. A.
Kahandole, Shri Z. M.
Kailas, Dr. -
Kakodkar, Shri Purushottam
Kakoti, Shri Robin

Kale, Shri

Kamakshaiah, Shri D.
Kamala Prasad, Shri
Kamble, Shri T. D.

Kamla Kumari, Kumari
Kapur, Shri Sat Pal

Karan Singh, Dr.

Kasture, Shri A. S,

Kaul, Shrimati Sheila
Kavade, Shri B. R.

Kedar Nath Singh, Shri
Khadilkar, Shri R. K.
Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Kotrashetti, Shri A. K.
Krishnan, Shri G. Y.
Kulkarni, Shri Raja

Kureel, Shri B. N.

Kushok Bakula, Shri
Lakkappa, Shri K.
Lakshmikanthamma, Shrimati T.
Lambodar Baliyar, Shri
Laskar, Shri Nihar

Lutfal Haque, Shn
Madhukar, Shri K. M.
Mahajan, Shri Vikram
Mahajan, Shri Y. S.

Mahata, Shri Debendra Nath
Malaviya, Shri K. D.
Malbotra, Shri Inder J.
Mallanna, Shri K.

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad

32
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Maurya. Shai B. P.

Mehta, Dr. Jivraj

Mehta, Dr. Mahipatray
Mirdha. Shri Nathu Ram
Mishra. Shri Bibhuti

Mishra, Shri G. 8.

Mishra, Shri Jagannath
Mishra, Shri L. N.

Misra, Shri 5. N.

Moduk. Shri Bijoy

Modi. Shri Shrikishan
Mohammad Tahir, Shri
Mohan Swarup. Shri

Mohsin, Shri F. H.
Muhammed Khuda Bukhsh, Shri
Mukherjee. Shri Samar
Munsi, Shri Priya Ranjun Das
Murthy, Shri B, S.

Murmu, Shri Yogesh Chandra
Nahata, Shri Amrit

Naik, Shri B. V.

Nunda, Shri G. L.

Negi, Shri Pratap Singh
Oraon, Shri Kartik

Oraon, Shri Tuna

Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R. S.

I":mdcy, Shri Sarjoo

Pandey, Shri Sudhakar
Pandey, Shri Tarkeshwar
Pandit, Shri S. T.

Punt, Shri K. C.

Paokai Haokip, Shri
Parashar, Prof. Narain Chand
Parikh, Shri Rasiklal

Partap Siogh, Shri
Parthasarathy, Shri P.
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Paswan. Shri Ram Bhagat
Patel. Shri Arvind M.
Patel, Shri Natwarlal
Patel, Shri Prabhudas
Patel, Shri Ramubhai
Patil, Shri Anantrao
Patil. Shri C. AL
Patil. Shri E. V. Vikhe
Patil, Shri Krishnarao
Patil. Shri §. B.
Putil, Shri T. A.
Putnaik. Shri Banamali
Patnaik, Shri J. B.
Peje. Shri S. L.
Prabodh Chandru, Shri
Purty. Shri M. S.
Radhakrishnan. Shri S.
Raghu Ramaiah. Shri K.
Rai. Shrimati Sahodrabai
Raj Bahadur, Shri
Rajdeo Singh, Shri
Ram, Shri Tulmohan
Ram Dhan, Shri
Ram Prakash, Shri
Ram Sewak. Ch.
Ram Singh Bhai. Shri
Ram Swarup, Shri
Ramji Ram, Shri
Ramshekbar Prasad Singh, Shri
Rana, Shri M. B.
Rao, Shrimati B. Radhabai A.
Rao, Dr. K. L.
Rao, Shri K. Narayana
Rao, Shri M. S. Sanjeevi
Rao, Shri Nageswara
Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhi Rama
Rao, Shri Rajagopala
Raut, Shri Bhola
Ravi, Shri Vayalar
Ray, Shrimati Maya
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Reddi, Shri P. Antony
Reddy, Shri B. N.
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayapa
Reddy, Shri P. Ganga
Reddy, Shri P. Narasimba
Reddy, Shri P. V.
Reddy, Shri Y. Eswara
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy. Shri Bishwanath
Sadhu Ram, Shri
Suba, Shri Gadadhar
Saini, Shri Mulki Raj
Saksena, Prof. S. L.
Salve, Shri N. K. P.
Samanta, Shri S. C.
Sambhali, Shri Ishaque
Sanghi, Shri N. K.
Sankata Prasad, Dr.
Sant Bux Singh, Shri
Sathe, Shri Vasant
Satishr Chandra, Shri
Satyanarayana, Shri B.
Savant, Shri Shankerrao
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sethi, Shri Arjun
Shafee, Shri A.
Shafquat Jung, Shri
Shahnawaz Khan,, Shri
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankar Dev, Shri
Shankaranand, Shri B.

Sharma, Shri A. P.
Sharma, Dr. H. P.

Sharma, Shri Madhoram
Sharma, Shri R. N.
Sharma, Dr. Shankar Dayal

(Repeal) Bill
Shashi Bhushan, Shri
Shastri, Shri Biswanaravan
Shastri, Shri Ramavatar
Shastri, Shri Sheopujan
Shenoy, Shri P. R.
Sher Singh, Prof.
Shinde, Shri Annasaheb P,
Shivappa, Shri N.
Shivnath Singh, Shri
Shukla, Shri B. R.
Siddayya, Shri S. M.
Siddheshwar Prasad Shri
Singh, Shri Vishwanath Pratap
Sinha, Shri Dharam Bir
Sinha, Shri Nawal Kishore
Sinha, Shri R. K.
Sohan Lal, Shri T.
Sokhi, Shri Swaran Singh
Stephen, Shri C. M.
Subramaniam, Shri C.
Sudarsanam, Shri M.
Sunder Lal, Shri
Surendra Pal Singh, Shri
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tarodekar, Shri V. D.
Tayyab Hussain, Shri
Tewari, Shri Shankar
Thakre, Shri S. B.
Thakur, Shri Krishnarao

Tiwari, Shri Chandra Bhal Mani
Tiwari, Shri R. G.

Tiwary, Shri D, N.

Tiwary, Shri K. N.

Tombi Singh, Shri N.

Tula Ram, Shri

Unnikrishnan, Shri K. P.
Vekaria, Shri

Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
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Verma, Shri Balgovind
WVerma, Shri Sukhdeo Prasad
Vidvalunkar, Shri Amarnath
Virbhadra Singh, Shri
Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Yadav, Shri R. P.

Yadav, Shri D. P.

MR. SPEAKER : The resulti of the
division is :
Ayves : B; Noes : 312
The motion was negatived.
MR. SPEAKER : The question is :
“That clause 2 stand part of the Bill.”
The Lok Sabha divided :

Division No. 21]
AYES

Achal Singh, Shri

Aga, Shri Syed Ahmed
Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.
Alagesan, Shri O. V.
Ambesh, Shri

Ankincedu, Shri Maganti
Ansari. Shri Ziaur Rahman
Appalanaidu, Shri

Arvind Netam, Shri
Austin, Dr. Henry

Awdhesh Chandra Singh. Shri
Aziz Imam, Shri

Babunath Singh. Shri
Balakrishniah, Shri T.
Banamali Babu, Shri

Banerji, Shrimati Mukul
Barman. Shri R. N.

[17.36 hrs.
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Barua, Shri Bedabrata

Basappa, Shri K.

Basumatari, Shri D.

Besra, Shri S. C.

Bhagat, Shri B. R.

Rhagat, Shri H. K. L.

Bhargava. Shri Basheshwar Nath

Bhatia, Shri Raghunandan Lal

Bhattacharyyia, Shri Chapalendu

Bhuvarahan., Shri G.

Bist, Shri Narendra Singh

Brahmanandji. Shri Swami

Brij Raj Singh-Kotah, Shri

Chakleshwar Singh, Shri

Chandrakar, Shri Chandulal

Chandrashekharappa Veerabasappa,
Shri T. V.

Chaturvedi, Shri Rohan Lal

Chaudhary, Shri Nitiraj Singh

Chavan, Shri Yeshwantrao

Chuwla, Shri Amar Nath

Chhotey Lal, Shri

Chhutten Lal, Shri

Choudhary, Shri B. E.

Daga, Shri M. C.

Dalbir Singh, Shri

Dalip Singh, Shri

Damani, Shri 8. R.

Durbara Singh. Shri

Das, Shri Dharnidhar

Dusappa, Shri Tulsidas

Daschowdhury, Shri B. K.

Deb, Shri Dasaratha

Deco, Shri 8. N. Singh

Desai, Shri D. D.

Deshmukh, Shri K. G.

Dhamankar, Shri

Dharamgaj Singh, Shri

Dharia, Shri Mohan

7The fo?lo\;'ing Members als.n.:' f-rcord:d their votes for Noes :—

Sarvashri Hiralal Doda and Rohan Lal

Chaturvedi.
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Dhusia. Shri Anant Prasad
Dinesh Singh, Shri
Dixit. Shri G. C.

Dixit. Shri Jagdish Chandra
Doda, Shri Hiralal

Dumada. Shri L. K.

Dutta, Shri Biren

Dwivedi. Shri Nageshwar
Engti. Shri Biren

Gandhi, Shrimati Indira
Gupesh, Shri K. R.

Ganga Devi Shrimati
Garcha, Shri Devinder Singh
Gautam, Shri C. D.

Gawit, Shri T. H.

CGienda Singh, Shri

Giill. Shri Mohinder Singh
Giri. Shn V. Shanker
Ciodara. Shri Mani Ram
Guogoi. Shri Tarun

Gohain, Shri C. C.

Gokhale. Shri H. R.

Gopal, Shri K.

Goswami, Shrimati Bibha Ghosh
Goswami. Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Govind Das, Dr.

Gowda. Shri Pampan
Halder, Shri Krishna Chandra
Hunsda, Shri Subodh
Hanumanthaiva. Shri K.
Hari Kishore Singh, Shri
Hari Singh, Shri

Ishaque, Shri A. K. M.
Jadejo, Shri D. P.

Jaffer Sharief, Shri C. K.
Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Jeyualakshmi, Shrimati V.,
Jha, Shri Chiranjib

Jitendra Prasad, Shri

(Repeal) Bill
Joshi, Shri Popatlal M.
Kadam, Shri Dattajirao
Kadam, Shri J. G.
Kadannappalli, Shri Ramachandran
Kader, Shri §. A.
Kahandole, Shri Z. M.
Kailas, Dr.
Kakodkar, Shri Purushottam
Kakoti. Shri Robin
Kale, Shri
Kamakshaiah, Shri D.
Kamala Prasad, Shri
Kamble, Shri T. D.
Kamla Kumari, Kumari
Kapur, Shri Sat Pal
Karan Singh, Dr.
Kasture, Shn A. S.
Kaul, Shrimati Sheila
Kavde, Shri B. R.
Kedar Nath Singh, Shri
Khadilkar, Shri R. K.
Kinder Lal, Shri
Kiruttinan. Shri Tha
Kisku, Shri A. K.
Kotoki, Shri Liladhar
Kotrashetti, Shri A, K.
Krishnan, Shri G. Y.
Kulkarni, Shri Raja
Kureel, Shri B. N.
Kushok Bakula. Shri
Lakkappa, Shri K.
Lakshmikanthamma, Shrimati T.
Lambodar Baliyar, Shri
Laskar, Shri Nihar
Lutfal Hague. Shri
Madhukar, Shri K. M.
Mahajan. Shri Vikram
Mahata, Shri Debendra Nath
Malaviya. Shri K. D.
Malhotra. Shri Inder J.
Mallanna. Shri K.



331 Cuonstizuiion
(33rd Amdt) Bill &

Mandal, Shri Jagdish Narain
Maurya. Shri B. P.

Mehta, Dr. Jivraj

Mehta. Dr. Mahipatray
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti

Mishra, Shri G. S.

Mishra, Shri Jagannath
Mishra, Shri L. N.

Misra. Shr 8. N,

Modi. Shri Shrikishan
Mohamad Tahir, Shri

Mohan Swarup, Shri

Mohsin, Shri F. H.
Muhammed Khuda Bukhsh, Shri
Muhammed Sheriff, Shri
Mukherjee, Shri Sumar
Munsi, Shri Priya Ranjan Das
Murthy Shri B. 5.

Murmu, Shri Yogesh Chandra
Nahata, Shri Amrit

Naik, Shri B. V.,

Nanda, Shri G. L.

QOraon, Shri Tuna

Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R. 5.

Pandey, Shri Sudhakar
Pandey, Shri Tarkeshwar
Pandit, Shri 5. T.

Pant, Shri K. C.

Paokai Haokip, Shri

Parashar, Prof. Narain Chand
Parikh, Shri Rasiklal

Partap Singh, Shri
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat
Patel, Shri Arvind M.
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Patel. Shri Natwarlal
Patel, Shri Prabhudas
Patel, Shri Ramubhai
Patil, Shri Anantrao
Patil, Shri C. A.

Patil, Shri E. V. Vikhe
Patil. Shri Krishnarao
Patil, Shri S. B.

Patil, Shri T. A.
Patnaik, Shri Banamali
Peje. Shri S. L.

Pradodh Chandra, Shri
Purty, Shri M. S.
Radhakrishnan, Shri S.
Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri
Rajdeo Singh, Shri

Ram, Shri Tulmohan
Ram Dhan, Shri

Ram Prakash, Shri

Ram Sewak, Ch.

Ram Singh Bhai, Shri
Ram Swarup, Shri

Ramji Ram, Shrl

Rana, Shri M. B.

Rao, Shrimati B. Radhabai A.
Rao, Shri Jagannath
Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri M. S. Sanjeevi
Rao, Shri Nageswara
Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhi Rama
Rao, Shri Rajagopala
Rathia, Shri Umed Singh
Raut, Shri Bhola

Ravi, Shri Vayalar

Ray, Shrimati Maya
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Reddi, Shri P. Antony
Reddy, Shri B. N.

Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayapa
Reddy, Shri P. Ganga
Reddy, Shri P. Narasimha
Reddy, Shri P. V.

Reddy, Shri Y. Eswara
Richhariya Dr. Govind Das
Rohatgi. Shrimati Sushila
Roy, Shri Bishwanath
Roy. Dr. Saradish

Sadhu Ram, Shri

Saha, Shri Gadadhar
Saini, Shri Mulki Raj
Saksena, Prof. S. L.
Salve, Shri N. K. P.
Samanta, Shri S. C.
Sambhali, Shri Ishagque
Sanghi, Shri N. K.
Sankata Prasud, Dr.

Sant Bux Singh, Shri
Sathe. Shri Vusant

Satish Chandra, Shri
Satpathy, Shri Devendra
Satyunarayana, Shri B
Savant, Shri Shankerrao
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sethi, Shri Arjun

Shafee, Shri AL

Shafquat Jung, Shri
Shahnawaz Khan Shri
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankar Dev, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.
Shrama, Dr. H. P.
Sharma, Shri Madhoram =

(Repeal) Bill
Sharma, Shrni R. N.
Sharma, Dr. Shankar Daval
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Ramavatar
Shastri, Shri Sheopujan
Shenoy, Shri P. R.
Sher Singh, Prof.
Shinde, Shri Annusaheb P.
Shivappa, Shri N.
Shivnath Singh, Shri
Shukla, Shri B. R.
Siddayya, Shri 5. M.
Siddheshwar Prasad, Shri
Singh, Shri Vishawanath Pratap
Sinha, Shri Dharam Bir
Sinha, Shri Nawal Kishore
Sinha, Shri R. K.
Sohan Lal, Shri T.
Sokhi, Shri Swaran Singh
Stephen, Shri C. M.
Subramaniam, Shri C.
Subravelu, Shri
Sudarsanam, Shri M.
Sunder Lal, Shri
Surendra Pal Singh. Shri
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tairodekar, Shri V. D.
Tayvub Hussain, Shri
Tewari. Shri Shankar
Thakre, Shri S. B.
Thahur Shri Krishnarao
Tiwari, Shri Chandra Bhal Mani P
‘Tiwari, Shri R. G. ; b
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tombi Singh, Shri N,
Tula Ram, Shri
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Unnikrnishnan, Shri K. P.
Veharia, Shri
Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.
Verma, Shri Balgovind
Vermi, Shri Sukhdeo Prasad
Vidvalankar, Shri Amarnath
Virbhudra Singh, Shri
Yadav, Shri Chandrajit

" Yadav, Shri Karan Singh
Yaudav, Shri R. P.
Yadav, Shri D. P.

NOES

Bhagirath Bhanwar, Shri
¢Choudhury, Shri Moinul Haque
Dandavate, Prof. Madhu
Giri, Shri 8. B.
Limaye, Shri Madhu
sMahajun, Shri Y. S.
Mavalankar, Shri P. G.
sPandey, Shri Sarjoo
Ramkanwar, Shyi

MR. SPEAKER:

The resultt
division is

: Aves 312, Noes 9,

The motion is carried by a majority of
the total membership of the House and by
a4 majority of not less than two-thirds of
the Members present and voting.

of the

The motion wus adopred.
Clause 2 was added 1o the Bill.
Clause 3 (Insertion of new articles 371D
and 3T1E).

SHRI UMA SHANKAR DIKSHIT : |
beg to move ;

Page 2. line 35, for “Thirty-third” sub-
stitute " Thirty-second”™ (6).

DECEMBER 18, 1973
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Puge 4, line 9, for “Thirty-third™ sub-
stiture “Thirty-second™ (7).

336

The Defections Bill was numbered as
Thirty-second becuuse it was introduced
earlier.  Now that Bill will come up
later.  Therefore, the number of this
amending Bill has to be changed as
“Thirty-second™,

SHRI MADHU LIMAYE
move

I beg to

Page 1, line 15—

for “different parts™
substitute “the two regions™ (11}

Page 1. line 17.—

for “various parts”

substititute “the regions™ (12)
Page 2, line 4.—

for “different local™

substiture “two regional” (13)
Page 2, lines 4 and 5.—

for “different parts™
Substitute “the two regions™ (14)

Page 2, line 8.—
for “any part or parts”
substiture “the two regions” (15)
Page 2. line 9,—

for “local™ substitute  “regional™
(16)
Page 2. line 10,—

for “local™ substitute “regional™
(17}
Page 2, line 13,—

for *“any cadre™ substiture
two cadres” (18)

“the

#Wrongly voted for Noes.
+ The following Members also recorded

Sarvashri Kartik Oraon,

Pratap Singh Negi, Yamuna

their votes for Ayes :—

Prasad Mandal, P, K.

Ghosh. J. P. Dube, Moinul Haque Chou dhury, Y. 5. Mahajun and Sarjoo Pandey.
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Page 2, line 14—

for “any local” substitute “regio-
nal™ (19)

Page 2, lines 21 and 22,—

for “any such cadre™
substiture “the two  regions”
201

Page 2, line 28.—

for “local™ substirute
21)

“rigional”

Page 2. line 42,—

for “local™ substitute
(22)

“regional™

Page 2, line 47,—

for “local™ substitwe  “regional™

23

Page 3, line 5,—

for “local™ substitnte  “regional”
124)
Puge 4, line 6,—

for “local™ substitute “regional™
(25)
Page 4, line 10,—

for “local™ substitute “regional™
(26)
Page 4, line 26,—

ti) after “University™ insert
“each”

(ii) after “the” insert “two re-
gions in the” (27)

MR. SPEAKER : 1 will put the Go-
vernment amendments Nos. 6 and 7 to the
vole of the House.

The question is :

Page 2, line 35, for “Thirty-third”
substiture “Thirrv-second™ * (6)

‘Page 4. line 9. for “Thirty-third” sub
sahstiture “Thirty-second™ * (7)

The morion was adopted.

AGRAHAYANA 27, 1895 (SAKA)

Muiki Rules  33&
(Repeal) Bill

MR. SPEAKER : 1 will now put Shri
Limaye’s amendments Nos. 11 1o 27 to
the vote of the House.

Amendments Nos. 11 1o 27 were put
and negatived.

MR. SPEAKER : The lobbies are al-
ready cleared. The doors are still closed.
We will have division on clause 3,

The question is :

“That clause 3, as amended. stand part
of the Bill.”

The Lok Sabha divided :

Division No. 22] [17.40 lrs.

AYES

Achal Singh. Shri

Aga, Shri Syed Ahmed
Agrawal, Shri Shrikrishna
Ahirwar. Shri Nathu Ram
Ahmed. Shri F. A.
Alagesun, Shri O. V.
Ambesh, Shri

Ankineedu. Shri Maganti
Ansari. Shri Ziaur Rahman
Appalanaidu, Shri

Arvind Netam. Shri
Austin. Dr. Henry
Awdhesh Chandra Singh. Shn
Aziz Imam. Shri
Babunath Singh, Shri
Balakrishniah, Shri T.
Bunamali Babu, Shri
Banerji. Shrimati Mukul
Barman. Shri R. N.
Barua, Shri Bedabrata
Basappa, Shri K.
Basumatari, Shri D,
Besra, Shri 8. C.
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Bhagat, Shri B. R.

Bhagat Shri H. K. L.

Bhargava, Shri Basheshwar Nath

Bhatia, Shri Raghunandan Lal

Bhattacharyyia, Shri Chapalen:du

Bhuvarahan, Shri G,

Bist, Shri Narendra Singh

Brahmanandji, Shri Swami

Brij Raj Singh-Kotah, Shri

Chakleshwar Singh, Shri

‘Chandrakar, Shri Chandulal

Chandrashekharappa Veerabasappa,
Shri T. V.

Chaturvedi, Shri Rohan Lal

Chaudhary, Shri Nitiraj Singh

‘Chavan, Shri Yeshwantrao

Chawla, Shri Amar Nath

Chhotey Lal, Shri

Chhutten Lal, Shri

Choudhary, Shri B. E.

Choudhury, Shri Moinul Hagque

Daga, Shri M. C.

Dalbir Singh, Shri

Dalip Singh, Shri

Damani, Shri S. R.

Darbara Singh, Shri

Das, Shri Dharnidhar

Dasappa, Shri  Tulsidas

Daschowdhury, Shri B. K.

Deb, Shri Dasaratha

Deo, Shri S. N. Singh

Desai, Shri D. D.

Deshmukh, Shri K. G.

Dhamankar, Shri

Dharamgaj Singh, Shri

Dharia, Shri Mohan

Dinesh Singh, Shri

Dixit, Shri G, C.

Dixit, Shri Jagdish Chandra

Doda, Shri Hiralal
Dube, Shri 1. P.
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Dumada, Shri L. K.

Dutta, Shri Biren

Dwivedi, Shri Nageshwar
Engti, Shri Biren

Gandhi, Shrimati Indira
Ganesh, Shri K. R.

Ganga Devi, Shrimati
Garcha, Shri Devinder Singh
Gautam, Shri C. D.

Gavit, Shri T. H.

Ghosh, Shri P. K.

Gill, Shri Mohinder Singh
Giri, Shri S. B.

Giri, Shri V. Shanker
Godara, Shri Mani Ram
Gogoi, Shri Tarun

Gohain, Shri C. C.
Gokhale, Shri H. R.

Gopal, Shri K,

Goswami, Shrimati Bibha Ghosh
Goswami, Shri Dinesh Chandra
Govind Das, Dr.

Gowda, Shri Pampan
Halder, Shri Krishna Chandra
Hansada, Shri Subodh
Hanumanthaiya, Shri K.
Hari Kishore Singh, Shri
Hari Singh, Shri

Ishague, Shri A. K. M.
Jadeja, Shri D. P.

Jaffer Sharief, Shri C. K.
Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Teyalakshmi, Shrimati V.
Jba, Shri Chiranjib

Jitendra Prasad, Shri

Joshi, Shri Popatlal M.
Kadam, Shri Dattajirao
Kadam, Shri J. G.

Kadannappalli, Shri Ramachandran
Kader Shri 8. A.
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Kahandole, Shri Z. M.
Kailas, Dr.

Kakodkar, Shri Purushottam
Kakoti. Shri Robin

Kale, Shri

Kamakshaioh. Shri D,
Kamala Prasad. Shri
Kamble, Shri T. D.

Kamla Kumari, Kumari
Kapur. Shri Sat Pal

Karan Singh Dr.

Kasture, Shri A, S.

Kaul, Shrimati Sheila
Kavde. Shri B. R.

Kedar Nath Singh, Shri
Khadilkar. Shri R. K.
Kinder Lal, Shri

Kiruttinan, Shri Tha
Kisku. Shri A, K.

Kotoki, Shri Liladhar
Kotrashetti, Shri A. K.
Krishnan, Shri G. Y.
Kulkarni, Shri Raja

Kureel, Shri B, N.

Kushok Bakula, Shri
Lakkappa, Shri K.
Lakshmikanthamma. Shrimati T,
Lambodar Baliyar, Shri
Laskuar, Shri Nihar

Lutfal Haque, Shri
Madhukar, Shri K. M.
Mihajan, Shri Vikram
Mahajan, Shri Y. S.
Mabhata, Shri Debendra Nath
Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mandal, Shri Jagdish Narain
Maurya, Shri B. P.

Mehta, Dr. Jivraj

Mebta, Dr. Mahipatray
Mirdha, Shri Nathu Ram

(Repeal) Bill
Mishra, Shri Bibhuti
Mishra. Shri G. S.
Mishra, Shri Jagannath
Mishra, Shri L. N.
Misra, Shri 5. ™.
Modi. Shri Shrikishan
Mohammad Tahir, Shri
Mohan Swarup. Shri
Mobhsin, Shri F. H.
Muhammed Khuda Bukhsh, Shri
Mukherjee. Shri Samar
Munsi. Shri Priva Ranjan Das
Murmu. Shri Yogesh Chandra
Murthv, Shri B. S,
MNahata. Shri Amrit
Naik, Shri B. V.
Nanda. Shri G. L.
Negi. Shri Pratap Singh
Oraon, Shri Kartik
Oraon, Shri Tuna
Pahadia, Shri Jagannath
Puainuli, Shri Paripoornanand
Pandey. Shri Damodar
Pandey. Shri Krishna Chandra
Pandey. Shri Narsingh Naraim
Pandey, Shri R. S.
Pandey, Shri Sarjoo
Pandey. Shri Sudhakar
Pandey, Shri Tarkeshwar
Pandit, Shri S. T.
Pant, Shri K. C.
Paokai Haokip, Shri
Parashar, Prof. Narain Chandt
Parikh, Shri Rasiklal
Partap Singh, Shri
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat
Patel, Shri Arvind M.
Patel, Shri Natwarlal
Patel, Shri Prabhudas
Patel, Shri Ramubhai
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Patil, Shri Anantrao
Patil, Shri C. A.

Patil, Shri E. V. Vikhe
Patil, Shri Krishnarao
Patil, Shri §. B,

Patil, Shri T. A.
Patnaik, Shri Banamali
Patnaik, Shri J. B.

Peje, Shri S. L.

Prabodh Chandra, Shri
Purty, Shri M. S.
Radhakrishnan, Shri S.
Raghu Ramaiah, Shri K.
Rai. Shrimati Sahodrabai
Raj Bahadur, Shri
Rajdeo Singh, Shri

Ram, Shri Tulmohan
Ram Dhan, Shri

Ram Prakash, Shri

Ram Sewuak, Ch.

Ram Singh Bhai, Shri
Ram Swarup, Shri

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.

Rao, Shrimati B. Radhabai A.
Rao, Shri Jagannath
Rao, Dr. K, L.

Rao, Shri K. Narayana
Rao, Shri M. S. Sanjeevi
Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhi Rama
Rao, Shri Rajagopala
Raut, Shri Bhola

Ravi, Shri Vayalar

Ray, Shrimati Maya
Reddi, Shri P. Antony
Reddy, Shri B. N.
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayapa
Reddy, Shri P. Ganga
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Reddy. Shri P. Narasimha
Reddy, Shri P. V.

Reddy, Shri Y. Eswara
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy. Shri Bishwanath
Roy, Dr. Saradish

Sadhu Ram, Shri

Saha, Shri Gadadhar
Saini, Shri Mulki Raj
Saksena, Prof. §, L.
Salve, Shri N. K. P.
Samanta, Shri S. C.
Sambhali, Shri Ishague
Sanghi, Shri N. K.
Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sathe, Shri Vasant

Satish Chandra, Shri
Satpathy, Shri Devendra
Satyanarayana, Shri B.
Savant, Shri Shankerrao
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sethi, Shri Arjun

Shafee, Shri A.

Shafquat Jung, §hri
Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankar Dev, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, Dr. H. P.
Sharma, Shri Madhoram
Sharma, Shri R, N.
Sharma, Dr. Shankar Dayal
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Ramavatar
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Shastri, Shri Sheopujan

Shenoy, Shri P. R.
Sher Singh, Prof.

Shinde, Shri Annasaheb P.
Shivappa, Shri M.
Shivnath Singh, Shri
Shukla, Shri B. R.
Siddayya, Shri S. M.
Siddheshwar Prasad, Shri
Singh, Shri Vishwanath Pratap
Sinha, Shri Dharam Bir
Sinha, Shri Nawal Kishore
Sinha, Shri R. K.

Sohan Lal, Shri T.

Sokhi, Shri Swaran Singh
Stephen, Shri C. M.
Subramaniam, Shri C.
Sudarsanam, Shri M.
Sunder Lal, Shri

Surendra Pal Singh, Shri
Swaminathan, Shri R. V.,

Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tarodekar, Shri V, D.
Tayyab Hussain, Shri
Tewari, Shri Shankar
Thakre, Shri S. B.
Thakur, Shri Krishnarao
Tiwari, Shri Chandra Bhal Manl
Tiwari, Shri R. G.
Tiwary, Shri D. N.
Tiwary, Shri K. N,

Tombi Singh, Shri N.
Tula Ram, Shri
Unnikrishnan, Shri K. P.

AGRAHAYANA 27, 1895 (SAKA)

Mulki Rules M6

(Repeal) Bill
Vekaria, Shri

Venkatasubbaiah, Shri P.
Venkatswamy, Shri G.

Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnath
Virbhadra Singh, Shri
Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Yadav, Shri R. P.

Yadav, Shri D. P.

NOES

Bhagirath Bhanwar, Shri
Dandavate, Prof. Madhu
Limaye, Shri Madhu
Mavalankar, Shri P. G,
Ramkanwar, Shri

MR. SPEAKER : The result* of the
division is: Aves 314; Noes §.

The motion is carried by a majority of the
total membership of the House and by a
majority of not less than two-thirds of the
Members present and voting.

The motion was adopted.
Clause 3, as amended, was added 1o the
Bill
Clause, 4 (Amendment of Seventh
Schedule)

SHRI MADHU LIMAYE:

move

I beg to

Page 4, line 29,—
for “the University”
substirute “the Universities” (28)

* The following Members also recorded

Sarvashri K. Mallanna,

Prasad Mandal, Nageshwara Rao, K.

Prasad Dhusia.

Umed Singh Rathia,

their votes for Ayes:

Annasaheb Gotkhinde, Yamura
Chikkalingaiah, Genda Singh and Anant
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MR. SPEAKER : I will now put amend-
ment No. 28 moved by Shri Limaye to the

vote of the House.

Amendment No. 2R was pur and negatived.

MR. SPEAKER :

“That clause 4 stand part of the Bili".

The Lok Sabha divided :
Division No. 23]

AYES

Achal Singh, Shri

Aga, Shri Syed Ahmed
Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A,

Alagesan. Shri O. V.

Ambesh, Shri

Ankineedu, Shri Maganti
Ansari. Shri Ziaur Rahman
Appalanaidu, Shri

Arvind Netam, Shri

Austin, Dr. Henry

Awdhesh Chandra Singh, Shri
Aziz Imam, Shri

Babunath Singh, Shri
Balakrishniah, Shri T.
Banamali Babu, Shri

Banerji, Shrimati Mukul
Barman, Shri R. N.

Barua, Shri Bedabrata
Basappa, Shri K.

Basumatari, Shri D.

Besra, Shri 8. C.

Bhagat, Shri B. R.

Bhagat Shri H. K. L.
Bhargava, Shri Basheshwar Nath
Bhatia, Shri Raghunandan Lal
Bhattacharyyia, Shri Chapalendu

DECEMBER 18, 1973

The question is :

[17.42 hrs.

Mulii Rales
(Repealy Rill
Bhuvarahan, Shri G.

Bist. Shri Narendra Singh
Brahmanandji, Shri Swami
Brij Raj Singh-Kotah, Shri
Chakleshwar Singh, Shri
Chandrakar, Shri Chandulal
Chaturvedi. Shri Rohan Lal
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Yeshwantrao
Chawla, Shri Amar Nath
Chhotey Lual, Shri

Chhutten Lal, Shri
Chikkalingaiah, Shri K.
Choudhary. Shri B. E,
Choudhury, Shri Moinul Hagque
Daga, Shri M. C.

Dalbir Singh. Shri

Dalip Singh, Shri

Damani, Shri S. R.
Darbara Singh, Shri

Dus, Shri Dharnidhar
Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Deb. Shri Dasaratha

Deo. Shri S. N. Singh
Desai. Shri D. D.
Deshmukh. Shri K. G.
Dhamankar. Shri
Dharamgaj Singh, Shri
Dharia, Shri Mohan
Dhusia, Shri Anant Prasad
Dinesh Singh, Shri

Dixit, Shri G. C.

Dixit, Shri Jagdish Chandra
Doda, Shri Hiralal

Dube, Shri J. P.

Dumada, Shri L. K.

Dutta, Shri Biren

Dwivedi, Shri Nageshwar
Engti, Shri Biren

Gandbi, Shrimati Indira
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Ganesh. Shri K, R.

Ganga Devi, Shrimati
Gurcha, Shri Devinder Singh
Gavit, Shri T. H.

Genda Singh, Shri

Ghosh, Shri P. K.

Gill, Shri Mohinder Singh
Giiri, Shri V. Shanker
Godara, Shri Mani Ram
Gogoi, Shri Tarun

Gohain, Shri C. C.
Goblhale. Shri H. R.

Gopal, Shri K.

Goswami, Shrimati Bibha Ghosh
Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Govind Das, Dr.

Gowida, Shri Pampan
Halder, Shri Krishna Chandra
Hansda., Shri Subodh
Hanumanthaiya, Shri K.
Hauri Singh, Shri

Ishaque, Shri A. K. M.
Jadeji:, Shri D. P.

Jaffer Sharief. Shri C. K.
Tagjivan Ram, Shri
Jumilurrahman, Shri Md.
Jevalakshmi, Shrimati V.
Jha, Shri Chiranjib

Jitendra Prasad, Shri

Joshi, Shri Popatlal M,
Kadam, Shri Dattajirao
Kadam, Shri J. G.
Kadannappalli, Shri Ramachandran
Kadcr, Shri 5. A.
Kahandole, Shri Z. M.
Kuailas, Dr.

Kukodkar, Shri Purushottam
Kakoti, Shri Robin

Kale, Shri

Kamukshaiah, Shri D.

50 L55/73—12

AGRAHAYANA 27, 1895 (SAKA)

Mulki Rules
(Repeal) Bill

Kamala Prasad, Shri
Kamble, Shri T. D.
Kamla Kumari, Kumari
Kapur, Shri Sat Pal
Karan Singh, Dr.
Kausture, Shri A. S.
Kaul, Shrimati Sheila
Kavde, Shri B. R.
Kedar Nath Singh, Shri
Khadilkar, Shri R. K.
Kinder Lal, Shri

Kisku, Shri A. K.
Kotoki, Shri Liladhar
Kotrashetti, Shri A. K.
Krishnan. Shri G. Y.
Kulkarni, Shri Raja
Kureel, Shri B. N.
Kushok Bakula, Shri
Lakkappa, Shri K.
Lukshmikanthamma, Shrimati I.
Lambodar Baliyar, Shri
Laskar, Shri Nihar
Lutfzl Hague, Shri
Madhukar, Shri K. M.
Mahajan, Shri Vikram
Mubhajan, Shri Y. S.
Muhata, Shri Debendra Nath
Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mandal, Shri Jagdish Narain
Maurya, Shri B, P.
Mehta, Dr. Jivraj

Mehta, Dr. Mahipatray
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mishra, Shri Jagannath

Mishra, Shri L. N.
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Misra, Shri 8. N.

Modi, Shri Shrikishan
Mohammad Tahir, Shri
Mohan Swarup, Shri

Mohsin, Shri F. H.
Muhammed Khuda Bukhsh, Shri
Mukherjee, Shri Samar
Munsi, Shri Priya Ranjan Das
Murmu, Shri Yogesh Chandra
Murthy, Shri B. S.

Nuhata, Shri Amrit

Nuik, Shri B. V.

Nanda, Shri G. L.

Negi, Shri Pratap Singh
Oraon, Shri Kartik

Oraon, Shri Tuna

Pahadia, Shri Jagannath
Painuli, Shri Puripoornanand
Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R. 5.

Pandey, Shri Sarjoo

Pandey, Shri Sudhakar
Pandey, Shri Tarkeshwar
. Pandit, Shri S. T.

Pant, Shri K, C.

Paokai Haokip, Shri
Parashar, Prof. Narain Chand
Parikh, Shri Rasiklal

Partap Singh, Shri
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat
Patel, Shri Arvind M.

Patel, Shri Natwarlal

Patel, Shri Prabhudas

Patel, Shri Ramubhai

Palil, Shri Anantrao

Patil, Shri C. A,

Patil. Shri E. V. Vikhe

Patil, Shri Krishnarao
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Patil, Shri S. B,

Patil, Shri T. A.

Patnaik, Shri Banamali
Patnaik, Shri I. B.

Peje, Shri S. L.

Prabodh Chandra, Shri
Purty, Shri M. S.
Radhakrishnan, Shri S.
Raghu Ramaiah. Shri K,
Rai, Shrimati Sahodrabai
Raj Bahadur. Shri

Rajdeo Singh, Shri

Ram, Shri Tulmohan
Ram Dhan, Shri

Ram Prakash, Shri

Ram Sewak, Ch.

Ram Singh Bhai, Shri
Ram Swarup, Shri

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rana. Shri M. B.

Rao, Shrimati B. Radhabai A.
Rao, Shri Jagannath

Rao, Dr. K. L.

Rao, Shri K. MNaravana
Rao, Shri M. 5. Sanjeevi
Rao, Shri Nageswara
Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhi Rama
Rao, Shri Rajagopala
Rathia, Shri Umed Singh
Raut, Shri Bhola

Ravi, Shri Vayalar

Ray, Shrimati Maya
Reddi, Shri P. Antony
Reddy, Shri B. N.

Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayapa
Reddy, Shri P, Ganga
Reddy, Shri P. Narasimha
Reddy, Shri P. V.
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Reddy, Shri Y. Eswara
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Rov, Dr. Saradish

Sadhu Ram, Shri

Saini, Shri Mulki Raj
Saksena, Prof. S. L.
Salve, Shri N. K. P.
Sambhali, Shri Ishaque
Sanghi, Shri N. K.
Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sathe, Shri Vasant

Satish Chandra, Shri
Satpathy, Shri Devendra
Satyanarayvana, Shri B.
Savant, Shri Shankerrao
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Scthi, Shri Arjun

Shafee, Shri A.

Shafquat Jung, Shri
Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankar Dev, Shri
Shankaranand, Shri B,
Sharma, Shri A. P.
Sharma, Dr. H. P.
Sharma, Shri R. N.
Sharma, Dr. Shankar Dayal
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Ramavatar
Shastri, Shri Sheopujan
Shenoy, Shii P. R

Sher Singh, Prof.

Shinde, Shri Annasaheb P.
Shivappa, Shri N.
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Shivnath Singh, Shri
Shukla, Shri B. R.
Siddhyya, Shri S. M.
Siddheshwar Prasad, Shri
Singh, Shri Vishwanath Pratap
Sinha, Shri Dbharam Bir
Sinha, Shri Nawal Kishore
Sinha, Shri R. K.

Sohan Lal, Shri T,

Sokhi, Shri Swaran Singh
Stephen, Shri C. M.
Subramaniam, Shri C.
Sudarsanam, Shri M.
Sunder Lal, Shri

Surendra Pal Singh, Shri
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
‘Tarodekar, Shri V. D.
‘Tayyab Hussain, Shri
‘Tewari, Shri Shankar
Thakre, 3hri £. B.

Thakur, Shri Krishnarao
Tiwari, Shri Chandra Bhal Mani
Tiwari, Shri R. G.

Tiwary, Shri D. N.

Tiwary, Shri K. N.

Tombi Singh, Shri N.

Tula Ram, Shri
Unnikrishnan, Shri K. P.
Vekaria, Shri
Venkatasubbaiah, Shri P,
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnath

" Virbhadra Singh, Shri

Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Yadav, Shri R. P.
Yadav, Shri D. P.
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NOES

Bhagirath Bhanwar, Shri
Dandavate, Prof. Madhu
Giri, Shri 8. B.

Joshi, Shri Jagannathrao
Ramkanwar, Shri

MR. SPEAKER
division is :

: The result* of the

Ayes : 312; Noes : 5.

The motion is carried by a majority of
the total membership of the House and by
a majority of not less than two-thirds of
the Members present and voting,

The motion was adopted.
Clause 4 was added to the Bill.

Clause 1 (Short title and commence-
ment)

SHRI UMA SHANKAR DIKSHIT : 1
beg to move

Page 1, Line 3,
for “Thirty-third"
“Thirty-second” (5)

substitute

MR. SPEAKER : The question is :

‘Page 1, line 3,—
for  “Thirty-third”
“Thirty-second™ " (5)

substitute

The motion was adopted.

MR. SPEAKER : The question is :

“That clause 1, as amended,
part of the Bill."

stand
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The Lok Sabha divided :
Division No. 24] [17.44 hrs.

AYES
Achal Singh, Shri
Apga, Shri Syed Ahmed
Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ahmed. Shri F. A.
Alagesan, Shri 0. V.
Ambesh, Shri
Ankineedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri
Arvind Netam, Shri
Austin, Dr. Henry
Awdhesh Chandra Singh, Shri
Aziz Imam, Shri
Babunath Singh, Shri
Balakrishniah, Shri'T.
Banamali Babu, Shri
Banerji, Shrimati Mukul
Barman, Shri R. N.
Barua, Shri Bedabrata
Busappa, Shri K.
Basumatari. Shri D.
Besra, Shri 5. C.
Bhagat, Shri B. R.
Bhagat, Shri H. K. L.
Bhargava, Shri Basheshwar Nath
Bhatia, Shri Raghunandan Lal

Bhattacharyyia, Shri Chapalendu
Bhuvarahan, Shri G.

Bist, Shri Narendra Singh
Brahmanandji, Shri Swami

Brij Ruj Singh-Kotah, Shri

* The following Members also recorded

their votes :

AYES : Sarvashri K. Mallanna, Modho-ram Sharma, Yamuna Prasad Mandal, T
V. Chandrashekharappa Veerabasappa and S. C. Samanta.

NOES. : Sarvashri Madhu Limaye and P. G. Mavalankar.
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Chakleshwar Singh, Shri

Chandrakar, Shri Chandulal

Chandrashekharappa Veerabasappa,
Shri T. V.

Chaturvedi, Shri Rohan Lal

Chaudhary, Shri Nitiraj Shingh

Chavan, Shri Yeshwantrao

Chawla, Shri Amar Nath

Chhotey Lal, Shri-

Chhutten ILal, Shri

Chikkalingaiah, Shri K.

Choudhary, Shri B. E.

Choudhury, Shri Meinul Haque

Daga, Shri M. C.

Dalbir Singh, Shri

Dalip Singh, Shri

Damani, Shri 5. R.

Darbara Singh, Shri

Das, Shri Dharnidhar

Dasappa, Shri Tulsidas

Daschowdhury, Shri B. K.

Deb, Shri Dasaratha

Deo, Shri §. N. Singh

Desai, Shri D, D.

Deshmukh, Shri K. G.

Dhamankar, Shri

Dharamgaj Singh, Shri

Dharia, Shri Mohan

Dhusia, Shri Anant Prasad

Dinesh Singh, Shri

Dixit, Shri G. C.

Dixit, Shri Jagdish Chandra

Doda, Shri Hiralal

Dube, Shri 1. P.

Dumada, Shri L. K.

Dwivedi, Shri Nageshwar

Engti, Shri Biren

Gandhi, Shrimati Indira

Ganesh, Shri K, R.

Ganga Devi, Shrimati

Garcha, Shri Devinder Singh
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Gautam, Shri C. D.

Gavit, Shri T. H.

Genda Singh, Shri

‘Ghosh, Shri P. K.

Gill, Shri Mohinder Singh
Giri, Shri V. Shanker
Godara, Shri Mani Ram
Gogoi, Shri Tarun

Gohain, Shri C. C.
Gokhale, Shri H. R.
Gopal, Shri K.

Goswami, Shrimati Bibha Ghosh
Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Anpasaheb
Govind Das, Dr.

Gowda, Shri Pampan
Halder, Shri Krishna Chandra
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Kishore Singh, Shri
Hari Singh, Shri

Ishaque, Shri A. K. M.
Jadeja, Shri D. P.

Jaffer Sharief, Shri C. K.
Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib

Jitendra Prasad, Shri

Joshi, Shri Popatlal M.
Kadam. Shri Dattajirao
Kadam, Shri J. G.
Kadannappalli, Shri Ramachandran
Kader, Shri S. A.
Kahandole, Shri Z. M.
Kailas, Dr,

Kakodkar, Shri Purushottam
Kakoti, Shri Robin

Kale, Shri

Kamakshaiah, Shri D.
kamala Prasad, Shri
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Kamble, Shri T. D.
Kamla Kumari, Kumari
Kapur, Shri Sat Pal
Karan Singh, Dr.
Kasture, Shri A. 8.
Kaul, Shrimati Sheila
Kavde, Shri B. R.
Kedar Nath Singh, Shri
Khadilkar, Shri R. K,
Kinder Lal, Shri

Kisku, Shri A. K.
Kotoki, Shri Liladhar
Kotrashetti, Shri A. K.
Krishnan, Shri G. Y.
Kulkarni, Shri Raja
Kureel, Shri B. N.
Kushok Bakula, Shri
Lakkappa, Shri K.
Lakshmikanthamma, Shrimati T,
Lambodar Balivar, Shri
Laskar, Shri Wihar
Lutfal Haque, Shri
Madhukar, Shri K. M.
Mahajan, Shri Vikram
Mahajan, Shri Y. S.
Mahata, Shri Debendra Nath
Malaviva, Shri K. D.
Malhotra, Shri Inder J.
Mallanna, Shri K.
Mandal, Shri Jagdish Narain
Maurya, Shri B. P.
Mehta, Dr. Jivraj
Mehta, Dr. Mahipatray
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Mishra, Shri Jagannath
Mishra, Shri L. N.
Misra, Shri 8. N.
Modi. Shri Shrikishan
Mohammed Tahir, Shri
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Mohan Swarup, Shri

Mohsin, Shri F. H,
Muhammed Khuda Bukhsh, Shri
Mukherjee, Shri Samar
Munsi, Shri Priya Ranjan Das
Murmu, Shri Yogesh Chandra
Murthy, Shri B. S.

Mahata, Shri Amrit

Nanda, Shri G. L.

Negi, Shri Pratap Singh
Oraon, Shri Kartik

Oraon, Shri Tuna

Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R. S.

Pandey, Shri Sarjoo

Pandey, Shri Sudhukar
Pandey, Shri Tarkeshwar
Pandit, Shri §. T.

Pant, Shri K. C.

Paokai Haokip, Shri
Parashar, Prof. Narain Chand
Parikh, Shri Rasiklal

Partap Singh, Shri
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat
Patel, Shri Arvind M.

Patel, Shri Natwarlal

Patel, Shri Prabhudas

Patel, Shri Ramubhal

Patil. Shri Anantrao

Patil, Shri C. A.

Patil, Shri E. V. Vikhe
Patil, Shri Krishnarao

Patil, Shri S. B,

Patil, Shri T. A.

‘Patnaik, Shri Banamali
Patnaik, Shri J. B.
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Peje, Shri S. 1.

Prubodh Chandra, Shri
Purty, Shri M. 5.
Radhakrishnan, Shri 8.
Kighu Ramaiah, Shri K.
Rui, Shrimuti Sahodrabai
Ruj Buhadur, Shri

Rujdeo Singh, Shri

Rum, Shri Tulmohan

Ram Dhan, Shri

Ram Prakush, Shri

Ram Sewak, Ch.

Ram Singh Bhai, Shrl

Rium Swarup. Shri

Ramji Ram, Shri
Ramshekhur Prasad Singh, Shr!
Runa, Shri M. B.

Ruo. Shrimati B. Radhabai A.
Rao. Shri Jagannath

Ruao. Dr. K. L.

Rao, Shri K, Naravan:
Rao, Shri M. 5. Sanjeevi
Rao. Shri Nageswara

Rao, Shri P. Ankineedu Prasada
Rao. Shri Pattabhi Rama
Ruo. Shri Rajagopala
Rathia, Shri Umed Singh
Ruut. Shri Bhola

Ruvi. Shri Vayalar

Ray. Shrimati Maya

Reddi, Shri P, Antony
Reddy, Shri M. Ram Gopal
Reddy. Shri P. Bayapa
Reddy. Shri P. Ganga
Reddy. Shri P. Narasimha
Reddy, Shri P. V.

Reddy. Shri Y. Eswara
Richhariyva, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Sadhu Ram, Shri
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Saha, Shri Gadadhar
Saini, Shri Mulki Ruj
Saksena, Prof. S. L.
Salve, Shri N. K. P.
Samanta, Shri 8. C,
Sambhali, Shri Ishaque
Sanghi. Shri N. K.
Sankata Prasad, Dr,
Sant Bux Singh, Shri
Sathe, Shri Vasant
Satish Chandra, Shri
Satpathy, Shri Devendra
Satvanaravana. Shri B.
Savitri Shyam. Shrimati
Sayeed, Shri P. M.
Sethi. Shri Arjun
Shafee. Shri A,
Shafquat Jung. Shri
Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankar Daval Singh, Shri
Shankar Dev, Shri
Shankaranand. Shri B.
Sharma, Shri A. P.
Sharma, Dr. H. P.
Sharma, Shri Madhoram
Sharma, Shri R. N.
Sharma, Dr. Shankar Dayal
Shashi Bhushun, Shri
Shastri. Shri Biswanarayan
Shastri. Shri Ramavatar
Shastri, Shri Sheopujan
Shenoy. Shri P. R.

Sher Singh. Prof.
Shinde, Shri Annasaheb P,
Shivappa, Shri N.
Shivnath Singh, Shri
Shukla, Shri B. R.
Siddavya. Shri S§. M.
Siddheshwar Prasad, Shri

362



363  Constitution DECEMBER 18, 1973 Mulki Rules 364

(33rd Amair) Bill &
Singh, Shri Vishwanuth Pratap
Sinha, Shri Dharam Bir
Sinha, Shri Nawal Kishore
Sinha, Shri R. K.

Sohan Lal, Shri T.
Sokhi, Shri Swaran Singh
Stephen, Shri C. M.
Subramaniam. Shri C.
Sudarsanam, Shri M.
Sunder Lal, Shri
Surendra Pal Singh, Shri
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tarodekar, Shri V. B.
Tayyab Hussain, Shri
Tewari, Shri Shankar
Thakre, Shri S. B.
Thakur, Shri Krishnarao
Tiwari, Shri Chandra Bhal Mani
Tiwari, Shri R. G.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tombi Singh, Shri N.
Tula Ram, Shri
Unnikrishnan, Shri K. P.
WVekaria, Shri
Venkatasubbaiah, Shri P.
WVenkatswamy, Shri G.
Werma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Virbhadra Singh, Shri
Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Yadav, Shri R. P,
Yadav, Shri D. P.

(Repeal) RBill
NOES

Bhagirath Bhanwar, Shri
Dandavate, Prof. Madhu
Giri, Shri S. B.
Limave, Shri Madhu
Mavalankar, Shri P. G,
Ramkanwar, Shri
MR. SPEAKER : The result* of the
division is :
Aves: 313; Noes: 6.
The motion is carried by a majority of
the total membership of the House and by

a majority of not less than two-thirds of
the Members present and voting.

The motion was adopted.

Cluause 1, as amended, was added 10 the
Bill.

MR. SPEAKER: The question is:

“That the Enacting Formula and the
Title stand part of the Bill.”

The motion was adopred.

The Enacring Formula and the Title were
added to the Bill

SHRI UMA SHANKAR DIKSHIT: I
beg to move:

“That the Bill, as amended, be
passed”.

MR. SPEAKER : Motion moved:
“That the Bill, as amended, be passed”.

SHRI P. G. MAVALANKAR (Ahme-
dabad) : Sir, in spite of the fact that a
large majority of members sitting on the
other side in the House are very restive
and not wanting me to speak even for a
few minutes, T wish to assert mv right
and speak. At the outset, I want to sug-
gest that those of us who are opposed to
this particular measure are most desirous

_'The f_olk;w_ing Mcmhers also recorded their votes for Avyes :—
Sarvashri Yamuna  Prasad  Mardal, Shankerrao  Savant, B. V. Naik and

Amarnath Vidvalankar.
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of seeing that ourcountry isone nation.
We are not against national unity. But the
whole question is, how do you go about
making India into one nation 7 Do you
do it by foisting your own political decisions
on the people or do you take the people
into confidence, pérsuade them, ascertain
their wishes and then legislate 7

AN HON. MEMBER :
sive majority.

We won a mas-

SHRI P. G. MAVALANKAR : That
was in 1971, Since then much water has
flowed under the bridge. This morning
we read in the papers who won in Mhow
in M. P. Don't talk of massive  majority
all the time. We are all for national
unity, but do not impose things on the
people  on the plea that you have
a massive majority. Assuming for
the sake of argument that my friends
have a massive majority in the House, have
they got a massive majority in terms of
votes polled ? No. They got not more
than 43 per cent of the votes. (Interrup-
tions).  Your shouting is not going to
change the facts.

Indeed, the facts remain. I will tell you
something, what might please you, that,
unfortunately, the opposition is divided.
The majority of votes in the couniry are
distributed. But that does mot mean that
vou have also the majority of votes along
with the majority of seats. Of course, that
is not the question in which Iwant to draw
myself just now.

My point is that this measure is un-
constitutional. Tt has been brought at the
wrong time...(Interruptions) T want vour
protection, Mr. Speaker, Sir, T am speak-
ing in this henourable House. T am ready
for interruptions. But 1 do not want these
shoutings.  If they interrupt me, 1 will
reply to them. But T do not want them
to shout, It is not becoming of this august
House.

MR. SPEAKER : Please listen to him.

SHRI P. GG. MAVALANKAR : If they
do not interrupt me, T will finish in a few
minutes,

AGILAHAYANA 27, 1895 (SAKA)
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My point is that if people want certain
things for which they agitated for a long
time, that is an important consideration.
But even those who are voting with the
Government today have said that  they
did not want it, that they wanted two
separate  States. Suddenly what  has
happened ? Since 1956, from the begin-
ing of the States Reorganisation Commis-
sion’s Report, a separate Telengana Jdemand
was conceded. Surely, the S.R.C. was not
thinking of political considerations. It was
not in a hot mood. It was thinking in a
cool, dispassionate, non-partisan objective
manner. It had said that. Now, if thess
people in Andhra and Telengana feel that
by their having a separale State, they
should be able to develop better so that
they become a part of the entire natiom,
why do you deny that privilege to them ?

366

This is all T want to say. I want to
say, finally, why are you afraid of small
States. The argument given by the hon.
Minister was, “If yo go in for small States
India will be divided into so many pieces.”

SHRI UMA SHANKAR DIKSHIT : 1
did not say that,

SHRI P. G. MAVALANKAR: Have
we not got small States * A number of
small States are there. What is the harm
in that 7 T am glad, the Home Minister
said, he has not said it. I withdraw that.
I apologise to the hon. Minister for having
said that.

But. as regards the argumenis advanced
on the Congress Benches that the creation
of small States will be wrong, I suggest
that =mall States are not going to be bad
if there is no idea of power or politicali-
sation in it. If the idea of having small
States is to give administration in the hands
of the people there so that the peopie can
get necarer to one another and there is
more decentralisation. what is wronz in
that 7 Is that not what Mahatma Gandhi
had said ? If Mahatma Gandhi wanted
decentralisation, he did not want it from
the point of view of the division of the
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nation. He wanted it because vou cannot

govern the country from one Centre, what-

cver that be.

I want to conclude by saying that if
something is to be done, let it be done hy
first consulting the people and having their
wishes. As my hon. friend, Prof. Danda-
vate, said, those wishes can be found out
in the pending bye-elections. Then, if
you feel that the people's wishes arz with
what you are doing, you do it. But don’t
do it at a time which is ill-timed. The
provision is unconstitutional. The Six-
point Formula is definitely unworkable.

With these words, I oppose this Bill.
As I said in the beginning, wnd T repeat
it at the end, 1 am all for national unity.
But that must be done by a natural process,
by a persuasive process, by a democratic
process, not by forcing something on the
people, without consulting them, without

having their wishes duly ascertained in
the matter.

MR. SPEAKER : The question is:

“That the Bill. as amended, be passed.”
The Lok Sabha divided :

Division No. 25) [17.56 hrs.

AYES
Achal Singh, Shri
Aga, Shri Syed Ahmed
Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.
Alagesan, Shri 0. V.
Amesh, Shri
Ankineedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri
Arvind Netam, Shri
Austin, Dr. Henry
Awdhesh Chandra Singh. Shri
Aziz Tmam, Shri
Babunath Singh, Shri
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Balakrishniah, Shri T.

Banamali Babu, Shri

Banerji, Shrimati Mukul

Barman, Shri R. N.

Barui, Shri Bedabrata

Basappa. Shri K.

Busumstari, Shri D, -

Besra, Shri 5. C.

Bhagat, Shri B. R.

Bhagut Shri H. K. L.

Bhargava, Shri Basheshwar Nath

Bhatia, Shri Raghunandan Lal

Bhattacharyyia, Shri Chapalendu

Bhuvarahan. Shri G.

Bist. Shri Narendra Singh

Brahmanandiji, Shri Swami

Chakleshwar Singh. Shri

Chandrakar, Shri Chandulal

Chandrashekharappa
T. V.

Chaturvedi, Shri Rohan Lal

Chaudhary, Shri Nitiraj Singh

Chavan, Shri Yeshwantrao

Chawla, Shri Amar Nath

Chhotey Lal, Shri

Chhutten Lal, Shri

Chikkalingaiah, Shri K.

Choudhary, Shri B. E.

Choudhury, Shri Moinul Haque

Daga, Shri M. C.

Dalbir Singh, Shri

Dalip Singh, Shri

Damani. Shri S. R.

Darbara Singh, Shri

Das. Shri Dharnidhar

Dassappa, Shri Tulsidas

Daschowdhury, Shri B. K.

Deb, Shri Dasaratha

Deo, Shri S. N. Singh

Desai. Shri D. D.

Deshmukh, Shri K. G.

Veerabasappa,
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Dhamankar, Shri
Dharamgaj Singh, Shri
Dharia, Shri Mohan
Dhusia, Shri Anant Prasad
Dinesh Singh, Shri

Dixit, Shri G. C.

Dixit, Shri Jagdish Chandra
Daoda, Shri Hiralal

Dube, Shri 1. P.

Dumada, Shri L. K.

Dutta, Shri Biren

Dwivedi, Shri Nageshwar
Engti, Shri Biren

Gandhi, Shrimati Indira
Ganesh, Shri K. R.

Ganga Devi, Shrimati
Garcha, Shri Devinder Singh
Gautam, Shri C. D.

Gavit, Shri T. H.

Genda Singh, Shri

Ghosh, Shri P. K,

Gill, Shri Mohinder Singh
Giri, Shri V. Shanker
Godara, Shri Mani Ram
Gogoi, Shri Tarun

Gohain, Shri C. C.
Gokhale, Shri H. R.
Gopal, Shri K.

Goswami, Shrimati Bibha Ghosh
Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Govind Das. Dr.

Gowda. Shri Pampan
Halder, Shri Krishna Chandra
Hansda, Shri Subodh
Hanumanthaiva. Shri K.
Hari Kishore Singh. Shri
Hari Singh. Shri

Ishaque, Shri A. K. M.
Jadeja, Shri D. P.

Jaffer Sharief. Shri C. K.
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Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib
Jitendra Prasad, Shri
Joshi, Shri Popatlal M.
Kadam, Shri Dattajirao
Kadum, Shri J. G.
Kadannappalli, Shri Ramachandran
Kader, Shri S. A.
Kahandole, Shri Z. M.
Kakodkar. Shri Purushottam
Kakoti, Shri Robin
Kale, Shri

Kamakshaiah, Shri D.
Kamala Prasad, Shri
Kamble, Shri T. D.
Kamla Kumari, Kumari
Kapur, Shri Sat Pal
Karan Singh, Dr.
Kasture, Shri A. S.
Kaul, Shrimati Sheila
Kavde, Shri B. R.

Kedar Nath Singh, Shri
Khadilkar, Shri R. K.
Kinder Lal, Shri
Kiruttinan, Shri Tha
Kisku, Shri A. K.
Kotoki, Shri Liladhar
Kotrashetti, Shri A. K.
Krishnan, Shri G. Y.
Kulkarni. Shri Raja
Kureel, Shri B. N.
Kushok Bakula. Shri
Lakkappa, Shri K.
Lakshmikanthamma, Shrimati T.
Lambodar Baliyar, Shri
Laskar, Shri Nihar
Lutfal Haque, Shri
Madhukar, Shri K. M.
Mahajan, Shri Vikarm
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Mahajan, Shri Y. S.

Mahata, Shri Debendra Nath
Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mallanna, Shri K.

Mandal, Shri Jagdish Narain
Maurva, Shri B. P.

Mehta, Dr. Jivraj

Mehta, Dr. Muhipatray
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti

Mishra, Shri G. S.

Mishra, Shri Jagannath
Mishra, Shri L. N.

Misra. Shri 5. N.

Modi, Shri Shrikishan
Mohammad Tahir, Shri
Mohan Swarup, Shri

Mohsin, Shri F. H.
Muhammed Khuda Buksh, Shri
Muhammed-Sheriff, Shri
Mukherjee, Shri Samar
Munshi, Shri Priya Ranjan Das
Murmu, Shri Yogesh Chandra
Murthy, Shri B. S.

Nahata, Shri Amrit

Naik, Shri B. V.

WNanda, Shri G. L.

Negi, Shri Pratap Singh
Oraon, Shri Kartik

Oraon, Shri Tuna

Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri R. S.

Pandey, Shri Sarjoo

Pandey, Shri Sudhakar
Pondey, Shri Tarkeshwar
Pandit, Shri 5. T.
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Pant, Shri K. C.

Paokai Haokip, Shri
Parikh, Shri Rasiklal
Partap Singh, Shri
Parthasarathy, Shri P.
Paswan, Shri Ram Bhagat
Patel, Shri Natwarlal
Patel, Shri Prabhudas
Patel, Shri Ramubhai
Patil, Shri Anantrao
Patil, Shri, C. A.

Patil, Shri E. V. Vikhe
Patil, Shri Krishnarao
Patil, Shri S. B.

Patil, Shri T. A.
Patnaik, Shri Banamali
Patnaik, Shri J. B.

Peje, Shri S. L.

Purty, Shri M. S.
Radhakrishnan, Shri §.
Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabai
Raj Bahadur, Shri
Rajdeo Singh, Shri

Ram, Shri Tulmohan
Ram Dhan, Shri

Ram Prakash, Shri

Ram Sewak, Ch.

Ram Singh Bhai, Shri
Ram Swarup, Shri

Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.

Rao, Shrimati B. Radhabai A,
Rao, Shri Jagannath
Run, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri M. S. Sanjeevi
ltao, Shri Nageswara
Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhi Rama
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Rao, Shri Rajagopala
Rathia, Shri Umed Singh
Raut, Shri Bhola

Ravi, Shri Vayalar
Reddi, Shri P. Antony
Keddy, Shri B. N.
Reddy, Shri M. Ram Gopal
Reddy, Shri P. Bayapa
Reddy, Shri P. Ganga
Keddy, Shri P, Narasimha
Reddy, Shri P. V.
Reddv, Shri Y. Eswara
Richhzriya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy. Shri Bishwanath
Roy, Dr. Saradish

Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Saini, Shri Mulki Raj
Saksena, Prof. S. L.
Salve, Shri N. K. P.
Samanta, Shri S. C.
Sumbhali, Shri Ishague
Sanghi, Shri N. K.
Sankata Prasad, Dr.
Sathe, Shri Vasant

Satish Chandra, Shri
Satyanarayana, Shri B.
Savant, Shri Shankerrao
Savitri Shyam, Shrimati
Sethi, Shri Arjun

Sezhivan, Shri
Shafee, Shri A.

Shafquat Jung, Shri
Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankar Dev, Shri
Shankaranand, Shri B.
Shurina, Shri A. P,
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Sharma, Dr. H. P.
Sharma, Shri Madhoram
Sharma, Shri R. N,
Sharma, Dr. Shankar Dayal
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Sheopujan
Shenoy, Shri P. R.

Sher Singh, Prof.

Shinde, Shri Annasaheb P.
Shivappa, Shri N.
Shivnath Singh, Shri
Shukla, Shri B. R.

Shukla, Shri Vidya Charan
Siddayva, Shri 5. M.
Siddheshwar Prasad, Shri
Singh, Shri Vishwanath Pratap
Sinha, Shri Dharam Bir
Sinha, Shri Nawal Kishore
Sinha, Shri R. K.

Sohan Lal, Shri T.

Sokhi, Shri Swaran Singh
Stephen, Shri C. M.
Subramaniam, Shri C.
Subravelu, Shri
Sudarsanam, Shri M.
Sunder Lal, Shri

Surendra PPal Singh, Shri
Swaminathan Shri R. V.
Swamy, Shri Sidrameshwar
Swaran Singh, Shri
Tarodekar, Shri V. B.
Tayyab Hussain, Shri
Tewari, Shri Shankar
Thakre, Shri S. B.

Thakur, Shri Krishnarao
Tiwari, Shri R. G.

Tiwary, Shri K. N.

Tombi Singh, Shri N.

Tula Ram, Shri
Unnikrishnan, Shri K. P.

Shn Vo ks e
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Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnath
Virbhadra Singh, Shri
Yadav, Shri Chandrajit
Yadav, Shri Karan Singh
Yadav, Shri R. P.
Yadav, Shri D. P.

NOES

Bade, Shri R. V.

Bhagirath Bhanwar, Shri
Chowhan, Shri Bharat Singh
Dandavate, Prof. Madu
Joshi, Shri Jagannathrao
Mavalankar, Shri P. G.
Pandeya, Dr. Laxminarain
Ramkanwar, Shri

MR. SPEAKER : The result* of the
division is:
Ayes 1 311
Noes : 8

The motion is carried by a majority of
the total membership of the House and
by a majority of not less than two-thirds
of the Members present and voting.

The motion was adopted.

MR. SPEAKER : 1 shall now take up the
other Bill also — the Mulki Rules (Repecl)
Bill. There will be no question of com-
pulsory division on it.

There are two amendments moved to
the main motion for consideration, both

DECEMBER 18, 1973
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(Repeal) Bill
by Shri S. B. Giri, one for circulation and
the other for reference to a Select Com-
mittee.

[ shall now put Amendment No. 2 to
the main motion by Shri S. B. Gir to
the vote of the House.

Amendment No. 2 was put and negatived.
MR. SPEAKER : Now, I will put the

second amendment standing in the name of

Shri S. B. Girl to vote.

Amendment No. 3 was put and negatived,
MR. SPEAKER : Now, the guestionis:

“That the Bill to provide for the re-
peal of Mulki Rules be taken into con-

sideration.”
The mortion adopred.

MR. SPEAKER : Now, we take up
clause-by-clause consideration.

was

Clause 2 (Definition)

MR. SPEAKER : The question Is :
“That clause 2 stand part of the Bill."

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3 (Repeal of Mulki Rules)

SHRI B. N. REDDY : Sir, I move :
Page 1, —
after line 13, add —

“Provided further that the State gua-
rantees employment in  different
departments and undertakings of

*The following Members also recorded their votes :

AYES : Shri Brij Raj Singh-Kotah, Dr. Kailas, Shrimati
M. Sayeed, Devendra

Yamuna Prasad Mandal, P.
Ramavatar Shastri.

NOES : Shri 5. B. Giri,

Maya Ray, Sarvashri
Satpathy, D. N. Tiwary and
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the Government of Andhra Fra-
desh at 2:1 (two is to one)
ratio to the people of the Andhra
and the Telengana  region res-
pectively.” (1)

When the question of emplovment comes
in this Bill there is the element of the old
Mulki Ruies being continued, that is to
give preference only to the local candidates
for every district. This will create 20
areas under Mulki Rules instead of the
present two areas. We should discontinue
the old Mulki Rules which create a very
undesirable situation and will encourage
the theory of sons of the soil. A demo-
cratic principle must be adopted in the
niatter of employment in public  services
and it should be Statewise and it should
apply to the entire State not only to certain
regions, that is to say, in all departments
and undertakings of the Government. I
have stipulated the ratio of 2:1 — two
for Andhra and one for Telengana—which
should be maintained on the basis of the
entire State. 1 request you to  kindly
advise the ruling Party to accept my amend-
ment.

MR. SPEAKER : Now, I will put
amendment No. 1 of Shri B. N. Reddy
to the vote of the House.
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Amendment No. 1 was put and negatived.
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MR. SPEAKER : Now, the gquestion is:
“That clause 3 stand part of the Bill.”

The motion was adopted.

Clause 3 was added to rthe Bill.

Clause 1, the Enacting Formula and the
Tirle were added to the Bill.

SHRI UMA SHANKAR DIKSHIT: I

move :
“That the Bill be passed.”
MR. SPEAKER : The question is :
“That the Bill be passed.”

The motion was adopted.

MR SPEAKER : Now, the House
stands adjourned till 11 am. tomorrow.

18.00 hrs.

The Lok Subha then adjourned till eleven
of the Clock on Wednesday, December 19,
]9?3‘,|’A,;rrr.-.fm)‘a:m 28, 1895 (SAKA).
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